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BEFORE THE NATIONAL GREEN TRIBUNAL,

EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO.02 OF 2024 EZ

TAPASKUMARBAL =~ oo APPLICANT

-VERSUS-

STATE OF ODISHA & ORS. ............ RESPONDENTS

PRILIMINARY COMPOSITE COUNTER AFFIDAVIT

FILED ON BEHALF OF SRI SAI CONSTRUCTIONS

—RESPONDENT NO.14

I, Sri Niranjan Sahoo, aged about 44 years, S/0-Rabindra
Kumar Sahoo, At-Ghasipura, P.O-Anandpur, Dist.-Kendujhar,

Odisha, 758015, do hereby solemnly affirm and state as follows:

1. That, I am the authorised representative of Sri Sai
Constructions - Respondent No.14 in this Original Application,
.and thus competent to swear the present affidavit.

2. That, T have gone through the averments made in the
Original Application filed by the applicant and have understood
the contents therein and I am swearing the present affidavit in

reply thereof.

3. That, the applicant by means of the present application is

seeking the following reliefs:-
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iv.

VI.

% Vil.

Viii.

4.

X

Direct the Mining department to conduct Drone Survey to
assess the mining beyond lease area;

Direct the SEIAA Odisha to withdraw the EC letter Jor
violation of EC conditions.

Direct the Independent Committee to inquire into the
illegalities of mining such as mechanical mining and in-
Stream mining, Excess sand mining in violation of the
permitted quantity;

Direct the Respondeni I to initiate Criminal Proceedings
against Private Respondent and Tahasildar Ghasipura, to
take appropriate action including revocation of Environment
Clearance letter and Consent to Operaté order for violation
of the environmental norms;

Impose exemplary environment compensation on the private
respondent for violation of Environment Clearance and
Consent to Operate conditions;

Fix the accountability of Government Respondents such as
Tahasildar Ghasipura for lapses on their part for their
inaction in enforcing the laws regulating the sand mining;
Direct the State Respondents to seize the Excavators used for
Sand Mining in Kusei Sand Quarry;

Direct the State Respondents for GPS TRACKING OF
VEHICLES AND make E TRANSIT PASS MANDATORY FOR
MINING OPERATION;

That, the applicant in essence contends the following;:-

a. The present Respondent No.14 is indulging in excess

mining beyond the lease area.
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b. The mining activities of this Respondent No.14 involves
mechanical mining.
¢. Mining by the Respondent No.14 is causing obstruction to
the river.
d. The transportation of sand is damaging the village road.
5. That, the Respondent No.14 Sri Sai Constructions was
declared the highest bidder in respect of lease for the Kusei River
Sand Bed Sairat source in the village of Deogaon. Accordingly,
registered lease deed was executed on 10.07.2023 for a term of §
years in which a quantity of 7000Cum per year was approved to
be excavated by the lessee, for which an amount of
Rs.1,61,00,000/- (Rupees one crore sixty one thousand only) was
deposited vide money receipt n0.309590 dated 06.07.2023
towards payment of rent, royalty and fees etc. This Respondent
No.14 is a bona-fide lessee who has taken care to see that there
has been no will full violations of any legal stipulation.
(Copy of the registered lease deed dated 10.07.2023
is annexed herewith as Annexure-R14/ 1)
6.  That, the SEIAA - Respondent No.l2 granted
Environment Clearance to this Respondent No. 14, vide file

no.SIA/OR/MIN/300884/23 dated 21.06.2023.
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7. That, the Respondent No.14 has also obtained the approved
mining plan with progressive mine closure plan dated
23.02.2022.

(Copy of the mining plan is annexed herewith as

Annexure-R14/2)
8. That, the lessee — Respondent No.14 also has a valid and
operative consent order dated 25.07.2023 issued by the
competent authority State Pollution Control Board (SPCB) —
Respondent No.11.

(Copy of the consent order dated 25.07.2023 is

annexed here with as Annexure-R14/3)
9.  That, it is humbly submitted here that the contentions
raised by the Applicant in the Original Application are self-
serving and therefore, not entertainable. The applicant in an
overzealous manner has gone overboard in allegedly making an
inventory and CCTV footage of vehicles allegedly transporting
sand from the Kusei sand sairat, Deogaon. It is as if the Applicant
has targeted the lessee’s mining activities over the Kusei sand
Sairat, Deogaon. It is very relevant to state here that, the real fact
is that the applicant Sri Tapas Kumar Bal and his brother Sri Papu

@ Prakash Bal are a terror in the locality. It is the usual practice
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of Shri Bal to target and threaten bona-fide lease holders of the
Kusei sand Sairat source in village-Deogaon and blackmail them
into raising with huge payoffs, in the shape of forcibly taking over
the quarry. The modus-operandi is that under threat the lease
holder would allow Shri Bal to operate the sairat source and Shri
Bal would exploit the sairat source for his illegal gains. All the
illegal transportation of sand from the Kusei sand sairat source
has been under the direction of Shri Bal and for his illegal gain.
It is also the usual practice of Shri Bal to tairget and harass the
bona-fide lease holders by instituting cases against them on
concocted and frivolous grounds. The present case is also prime
example wherein Shri Bal has approached this Hon’ble Tribunal
by making false and frivolous claims only to target and harass the

present Respondent No.14 who is a bona-fide lessee. The

villagers of village-Deogaon are also well aware of such activities

of the applicant Shri Tapas Kumar Bal and his brother Sri Prakash
Bal and some of the villagers have also sworn affidavit in this
regard. A detailed investigation by an independent agency would
clearly establish the truth.

(Copy of some affidavits are annexed herewith as

Annexure-R14/4 Series)
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10.  That, it is further humbly submitted here that Shri Prakash
Bal (brother of the applicant) is involved in several criminal cases
involving the offence of criminal intimidation alongwith grievous
hurt and even attempt to murder. The present respondent has been
able to collect the following data wherein Shri Prakash Bal is
directly involved in criminal activities within the jurisdiction of

the Ghasipura Police Station.

SL Case Details Offence under Section
No. ;
1 | Ghasipura P.S Case | U/s.294/307/323/34/341
No.125/26.05.2017 | /506 of IPC

SC/ST POA Act

2 | Ghasipura P.S Case | U/s.-274/323/34/341/
No.146/16-7-2018 379/506 of IPC

3 | Ghasipura P.S Case | U/s.-294/323/34/341/

No.146/16.7.21 354/506 of IPC
4 | Ghasipura P.S Case | U/s.-294/323/34/34/354/
No.143/23 394/506 of IPC 3(1)(r)(3) of
SC/ ST Act,
5 | Ghasipura P.S Case | U/s.294/323/34/341/427
No.144/23 of IPC, 3(1)(g)(s) of SC/ST of
POA Act,

6 | Ghasipura P.S Case | U/s.294/341 of IPC/
No.145/13.05.2023 3(r)(s)/SC & ST POA Act,

7 | Ghasipura P.S Case | U/5.294/323/324/34/
No0.50/19.03.2022 341/354/506 of IPC

8 | Ghasipura P.S Case | U/s.147/148/149/307/323/
No0.149/20.07.2018 | 324/325/341/506 of IPC / SC/
ST & POA Act,
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9 | Ghasipura P.S Case | U/5.294/323/34/341/506 of
No.381/11.11.2023 | IPC

10 | Ghasipura P.S Case | U/5.294/323/34/341/427/506
No0.387/04.12.2022 | of IPC

11.  That, it is humbly submitted here that the present

Respondent No. 14 has been consciously carrying out his mining

activities within the lease out area and has to maintain such

activity within the lease area taking care to maintain the pillar

postings

used for demarcating the lease area as per approved

mining plan. Such contention of this Respondent No.14 regarding

presence of pillar postings he demarcated the lease area finds

credence from the Joint Verification Report dated 02.04.2024 as

at Annexure-R11/3. Eventually the said report is annexed as

R11/3 copy of the same is annexed herewith for ready reference

of this Hon’ble Tribunal.

(Copy of the Joint Verification Report dated
02.04.2024 is annexed herewith as Annexure-

R14/5)

12. That, it is of sublimal importance to mention here that the

aforesaid Joint Verification Report clearly states that the natural

cause of the Kusei River is not being affected by the excavation

works / mining activities that may be carried out by the

:
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Respondent No.14. As such the contentions of the applicant in
this regard which is not entertainable and liable to be rejected.

13.  That, further humbly submitted here that the during the
process of verification, it was found that the connecting road from
the sand quarry to the Deogan main road is ‘Kuchha Type’ and
also does not pass through any village. As such, the contentions
of the applicant that the transportation of sand is being done by
this Respondent No.14 is causing damaged to the village road as
well as causing inconvenience to the villageré is not entertainable.
14. That, it is further humbly submitted here that the while
calculating the excavated quantity of minor mineral, the Joint
Verification Report dated 02.04.2024 alludes to apart of the lease
area where admittedly there was free flowing water. The report
calculates and estimated 5070Cum of minor mineral excavated
.from the said area while calculating the detailed estimated
excavation undertaken by the lessee — Respondent No.14. In this
context it is humbly and respectfully submitted here that
excavation of sand (minor mineral) is just not possible in an area
where there is steady flow of water, it is in this context that the
present Respondent No.14 most humbly craves leave of this

Hon’ble Tribunal to get the lease area assessed by a ORSAC
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approved RQP and filed a report thereof before this Hon’ble
Tribunal for the just and effectual and complete adjudication of
the present case.

15.  That, it is again humbly submitted here that there has been
rampant theft of minor mineral from the vicinity of the lease hold
area. In fact, the Annexure-A/8 Series annexed to the counter
affidavit of the Respondent No.8 dated 22.04.2024 has 16
instances wherein the Ghasipura P.S (the jurisdictional wherein
the present sand sairat is situated) have seized tractors and hyvas
illegally transporting sand. In none of the aforesaid 16 instances
any vehicle originated from the Sairat source of this Respondent
No.14. As such it is categorically submitted by the Respondent
No.14, he has not indulged in any illegal mining and / or
excavated beyond the limits of the lease area.

16.  That, it is humbly submitted here that the applicant in the
Original Application — Sri Tapas Bal was de-facto operating the
sairat source lease out to Sri Murali Majhi. In order to serve his
business rivalry, Sri Bal has approached this Hon’ble Tribunal by
means by the present application. This action of Sri Bal
tantamount to abuse of process of court, whereby the applicant is

abusing this Hon’ble Forum for his personal rivalry.
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17.  That, this Respondent No.14 most humbly reserve his right
to file further counter affidavit / additional affidavit and carves
leave of this Hon’ble Tribunal to bring to record certain facts with
respect to the background of the applicant in the present Original
Application.

18.  That, the averments which are not specifically denied are
hereby denied.

19.  That, the Respondent No.14 humbly craves leave to file
any further affidavit as may be require;i in the facts and
circumstances of the case.

20. That, the facts stated above are true to the best of my

knowledge and belief.

Identified by
"\
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Advocate Deponent

CERTIFICATE
Certified that due to want of cartridge papers thick and
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QUARRY LEASE AGREEMENT "o on

(See Rule 27 (13) f OMMC Rule 2016) Y°¥", ff-. mw
L9 &k Gucle Rl ,
5T Lease  myreement made on10th day of July 20593 ¥
GOVERNOR OF ODISHA represented and executed by :é
DEBATA OAS TAHSILDAR GHASIPURA(here-in-after called “Lessor” which
expression shall where the context so admits or implies includes his eé
successors in office and assignees of the one part. j
Sri_GORLE RAMESH, on behalf of SRI SAl CONSTRUCTIONS (é‘si»
G.APLOT No:N/2-54 under Drawing Bs No-136 Flat-3-3" floor, Treelet
Hames,plot No-868/3040 khata no-691Jayadav Vihar IRC Village-Nayapalli
Bhubneswar.751015. (here-in-after called the “Lessee”, which expression shall '
where the context so admits be deemed to include his heirs executors,
administrators assignees) of the other part. %T
WHEREAS the lessee has applied to the competent Authority - 3
concerned for a quarry mining lease for Sand in accordance with the provisions %

of the of the OMMC Rules - 2016 in respect of the lands described in part - | of
the schedule for a term of 5Syears (From the date of agreement as per Rule
43(2) of OMMC-2016)& he has deposited a sum of Rs.44,27,500/- as earnest
money vide MR.N0.0368210 dtd:30.08.2022, M.R No0.0368236 dtd:27.09.22
respectively & obtained E.C from SEIAA.

Lease value of 1 year 7000 cm of sand.

S.I No Name of the Quarry Name of the ltem Amount
1 Kusei River Sand Bed, | Royalty@35+2265/- | 1,61,00,000.00
Deogaon per cum

as assessed in the approved mining plan/E.C for the first year As per rule
the lessee has obtained the Environmental Clearance from SEIAA,
BBSR,Odisha vide file No. SIAJOR/MIN/300884/23 OF 21.06.2023.

AND WHEREAS the competent authority has communicated his approval
- of the grant of lease on the terms, covenants and conditions hereinafter
contained.

Now this indenture witness as follows:-

The lessor here by demises to the lessee the land described in part - 1 of
the schedule herein under written and delineated in the map here auto
annexed.

The said demised pleces of land shall be held by the lessee for a term of
5 years as per approved mining plan on which this executed deed is registered

Peditepabon Btk
Tahas
GHASIPURA
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under Indian Registration Act and Orissa Registration Manual subject to the
terms covenant, conditions hereinafter provided.According to Rule 26 sub rule 4
of OMMC Rule-2016 the stamp paper will be used involving the total amount of
Rs.1,61,50,542/-(Royalty Rs.1,61,00,000/- + SR Rs.1675/- + DR Rs. 48,867/)
towards sairat dues for 35,000 Cum. of Sand as assessed in the approved

mining plan for 5 Years from the date of Agreement as per Rule43(2) of OMMC
2016.

IN WITHNESS WHEREOF this presents have been executed in manner

here in under appearing the day and year first above wrilten the schedule
above referred to —

6’@& ; (o-w»')é‘& A

PART -1

LOCATION AND AREA OF THE LEASE
Village Plot Nos.— DEOGAON
Village /Forest Block —
Village /Forest range —

Khata No. Plot No. Kisam Area
352 1297 Nadi : 11.50

(As per plan annexed and bounded)

On the North by — § = &t
N On the South by - T2
On the East by- S %
On the west by — P«
And on the West by hereinafter called as “said lands” g 5
(hereinafter called as “Said lands")
N
PART -1l
TERMS AND CONDITIONS
Payment of Rent, Royaliies & Fees: .
Rovalty (as per approved mining plan vide letter No. . /dt. Of
Production of Sand as per mining plan and assessment of year wise Royalty for Syears
| Period Production | Rate of Addl. Royalty in Payment of Remark
in Cum. Royalty | Charges Rs. Royalty/MR.no
"1 Year 7000 35/- 2265/- 1,61,00,000/- | MR No.308590
of 06.07.2023
2™ Year
3" Year
4"Yerar
5" Year
Total




Print Endorsement

7110123, 4:56 PM
’ -k -
. ]
1
'GORLE RAMESH ON "
'BEMALF OF SRI SAI - ,
'CONSTRUCTIONS Y
: ' SR 2
P 243953956 YRR .
[ £ /
Identified by NIRANJAN SAHOO Son/Wife of RABINDRA KUMAR SAHOO of AT/POIPS-GHASI?ﬁ 2 b
KEONJHAR by profession Cultivation 3 OB
ey PPNy R :
Name Photo Thumb Impression Signature D%& ¥ ot/ |

NIRANJAN SAHOO ivbnjon v

o \v\(‘\w
Signature of n?&mramcé?ﬁ"-
; . S '
Endorsement of certificate of registration under section 60 -

Registered and true copy filed In : Office of the Sub-Reglistrar, SAINKUL
Book Number : 1 || Volume Number: 15

Document Number : 11022300717 \\‘)\

For the year : 2023 R 19%STINgY Ui
St s Signature of Reglmw&?

Date: 10/07/2023 :
Print

Date: 10/07/2023




572

- —AKt -

The Surface rent will be @ Rs. 360/- per Hect. and Dead rent will be @
Rs.10,500/-per Hect. as per schedule - | of OMMC, Rule 2016. The
contribution towards Dist. Mineral foundation fund shall be levied @ 10/- of
Royalty and towards EM.F @ 5% of Royalty. The income tax will be 2% of
Royalty towards TDSS.

The above Royalty, Rent & Fees can be reassessed and reschedule as per
rule.

@U) . f“““““"#kc

(1)As per Rule 43(2) this lease agreement shall be valid for Syears from the
date of Registration. For extraction of 7000 Cu.M. of Sand out of the source
as per approved Mining Plan/E.C as indicated for the 1 year.

(2)The lessee shall pay to the State Government surface rent before the
execution of the lease-deed for the remaining period of the year and
thereafter pay such yearly rent on or before the 15" January of every year.

(3) The lease shall abide by the provisions of mines act 1952 and rules and
regulations formed there under the explosive act 1984 and rules made there
under the development of the source of minor minerals in work man like
manner and avoidance of any danger arising out of such mining of minor
minerals.

(4) The lessee shall pay dead rent for the remaining period of the year within a
fortnight of the execution of the lease-dead and thereafter pay yearly dead
rent on or before the 15" January of every year. An account of the royalty

““*“ayable by him shall be kept by the competent authority and as soon as the
“royalty payable by him becomes equal to or in excess of the dead rent

+_alreally paid by him, he shall remove the minor minerals only after payment
of the royalty and in such cases advance dead rent paid by him shall be
deemed to have been merged into the amount of Royalty he was liable to
pay.

(5)The lessee shall pay to the government compensation for all damages,
injuries or disturbance which has been caused by him in the course of
operating the lease and shall indemnify government against all claims which

" may be made by third parties in respect of such damage, injury or
disturbances.

(6) The lessee shall commence Quarrying operations within three months from
the date of execution of the lease agreement which shall be carried on in a
proper skill full and work man like manner and the lessee shall send to the
director and deputy director or mining officer concerned under which
jurisdiction the area is located and the director of mines of safety
Bhubneswar an intimation in from-H of the opening or reopening of the
quarry so as to reach them with in a period of 15days from the date of such
commencement.

(7)If the lessee does not work upon the quarry for a continuous period of six
months, the lease shall be liable to be cancelled, unless prior permission has
been granted for such stoppage by the competent authority on reasonable
grounds.

Provided that the competent authority may, on an application made by the
lessee before it is cancelled and on being satisfied that it will not be possible

Vditepoon, ks —
Tahaslldar,
GHASIPURA
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for the lessee to undertake mining operations or to continue such operations
for a reasons beyond his control make an order with in a period of one
month from the date of receiving such application and subject to such
conditions as may be specified to the effect that such lese shall not be
cancelled.

(8)The lessee shall allow reasonable facilities of access to other
concessionaries of major and minor minerals, as may be ‘directed by the
competent authority.

(9)If any minor mineral not specified in the lease is discovered in the leased
area, the lessee shall report it forthwith to the competent authority and the
Director. The lessee shall not win or dispose of any such minor minerals is
included in lease deed or separate prospecting licence-cum-mining lease or
Quarry lease, as the case may be, is granted in favour of the lessee. If he
fails to apply for a lease or permit to extract the newly discovered minor
mineral within three months from the date of discovery or if he declares his
intention not to work upon the minor mineral, the competent authority may
grant lease or permit in respect of that minor mineral to any other person
after observing the procedure prescribed in these rules for the purpose :

Provided that if the mineral discovered is not a minor mineral, the lessee
shall not be entitled to any preference for the purpose of obtaining a lease
for the new mineral, by reason only of the lands being included in his earlier
lease for extraction of minor mineral.

(10) The lessee shall not carry on or allow to be carried on, any quarrying operation
at any point within a distance of.

(a) One hundred meters from any Railway line (except under and in accordance
with the written permission of the Railway Administration concerned), National
Highway, State Highway, monuments, heritage sites, or any reservoir, or

(b) Within a distance of fifty meters from any tank, canal, road (other than a
National or State Highway or other public works or buildings or inhabited sites),
except under the in accordance with the previous permission of the Collector.
The Railway Administration or the Collector, as the case may be, may grant
such permission on such conditions as it or he may specify.

(11) The State or Central Government shall have right to construct any road, railway
or canal, reservoir or it lay electric or telephone lines in or over the lands held
under the lease. >

Provided that the lessee shall be given at least sixty days prior notice before the
right is exercised and the area thus utilised shall be excluded from the area held
. under lease.

“(12) The lessee may erect on the area granted to him any temporary building and
structure required for the purpose of quarrying operations, provided he does not
offend any lawful orders issued by the office or authority competent to issue such
orders.

(13) The lessee shall, it his own expense, erect and at all times maintain and keep in
good condition boundary marks and pillars necessary to delineate the leased area.

(14) The lessee shall obtain permission of the competent authorities of the Forest
Department, Orissa to carry on any operation in forest area.

(15) The lessee shall abide by the provisions of all laws for the time being in force,
relating to the working of quarries and matters affecting the safety health and
convenience of the persons employed for quarrying and of the public. He shall

QEL{L.. {m&'
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also obey all existing law of way, water and other easements and shall not use
power cutters and other machinery in case of laterite quarries.

(16) The lessee shall keep correct accounts of minor minerals quarried and
despatched and shall furnish a quarterly return in FORM — P and annual return in
Form — Q to the competent authority and the Director.

(17) The lessee shall afford reasonable facilities for inspection of the quarries in the
leased land accounts and records pertaining to working of lease, to the competent
authority and Director or any other officer authorized by any of them. Such officer
may issue directions to prevent wasteful extraction of minerals and to ensure
observance of the provisions of rules and specify the time limit not exceeding thirty
days within which the directions shall be complied with. If the lessee does not
allow the inspecting officer reasonable facilities for inspection of fails to comply with
the directions within the specified time limit, the competent authority may forfeit the
whole or part of the security deposit paid by the lessee or impose penalty not
exceeding rupees five thousand only and may carried the lease and forfeit the
security deposit. :

(18) The lessee shall report about all accidents involving injury or loss of life or
loss or damage to property forthwith to the concerned Competent Authority
and Collector of the District.

(19) If any Government dues payable under the lease agreement remain unpaid for
one month beyond the date fixed in the lease agreement for such payment, the
competent authority or any officer authorized by him may enter into the leased area
and seize all or any of the minor minerals or other movable property and may
dispose of such of the seize minor minerals or property as will be sufficient for
satisfaction of the government dues and all cost and expenses occasioned by the
non-payment there. If any such Government dues remain unpaid over two months
beyond the date fixed in the lease agreement for such payment, the competent
authority may determine the lease, and take possession of the leased area on re-
entry without prejudice to such action as may be taken under the provisions of the
Orissa Public Demands Recovery Act, 1962 for recovery of such dues.

(20) .The controliing authority shall have the right to pre-emption at current market
rates ‘over.all minor minerals extracted or collected by the lessee and shall be
indemnified by the lessee against the claims of any third party in respect of such
minerals.

(21) The lessee shall remove all minor minerals extracted before the end of the

“lease period or of its determination, if it is determined earlier, and all other
materials and structures within such reasonable period not exceeding two months
or'as the competent authority may allow. All minor mineral materials, machineries,
buildings and other structures, left in the leased area after the date-line fixed or
time allowed by the competent authority shall be deemed to be property of the
government. The competent authority may dispose of such property by public
auction and credit the sale-proceeds shall be credited to government account with
the approval of controlling authority.

(22) If any major minerals are found in the area in course of quarrying of minor
minerals the lessee shall intimate in writing the fact to the competent authority
forthwith and the lease shall be terminated without payment of any compensation
to the lessee.

(23) The lessee shall ensure proper maintenance of hill slopes & river embankment
so as to prevent major erosion and observe all such safeguards as provided in the
Mines Act, 1952 and the Rules and Regulations framed there under from time to
time.

e (M‘Yx
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(24) The lessee shall carry out mining activities with appropriate environment
safeguards and shall take such steps for reclamation and raising of plantations in
the lease area as prescribed in rules 29 to 37 of the Granite Conservation and
Development Rules, 1999. P

(25) The lessee shall keep the government Iindemnified form any liability,
compensation damage etc., arising out of his acts or omissions as a lessee during
the subsistence of the lease.

(26) No rejected / off grade major mineral shall be removed on payment of royalty as
minor mineral, under this rule. A :

(27) The competent Authority may include such other conditions in the lease
deed with the approval of the Controlling Authority.

(28) The lessee shall abide by the provision of the Mines Act, 1952 and Rules
& Regulations framed there under, the Explosives Act, 1884 and rules ma.de
there under for development of the source of minor minerals in workman.hke
manner and avoidance of any danger arising out of such winning of minor
mineral.

(29) If in any event, the orders of the competent authority is revised, reviewed or
cancelled by the concerned controlling authority or the lessee fails to fulfil the terms
and conditions of the lease, or due to force such as Act of God, war, insurrections,
riot, civil commotion, strike, earth quake, storm, tidal wave, flood, lightning,
explosion, fire, and any other happening beyond control of-lessor and lessee, delay
in developmental of infrastructure, acquiring of land for quarrying operation,
insufficient material during lease period and for use of land for public purposes, the
lessee shall not claim for any compensation.

(30) The lessee shall not use explosive in any manner without obtaining an
explosive license from the appropriate authority.

(31) The lessee shall pay a wage not less than the minimum wage prescribed by the
state Government from time to time under the Minimum Wages Act, 1948.

(32) .The lessee shall not dispatch / transport of minor mineral extracted from the
quarry site to any distance place without a valid transit.

(33) As per the notification no 2053/R&Dm/dt. 19.01.16 of Odisha no child labour will
work in the quarry.

(34) " The lessee shall operate the source by maintaining the COVID-19 Guidelines
by the Govt. Odisha, without violating the reules.

B

7. Stipulated Conditions:

7.1 This Environmental Clearance is given with a condition that
"maximum depth of digging of sand shall be 1.0m and maximum
quantity of extraction of sand shall be 7,000 cum in the 1 year,
pending submission of rate of replenishment study at site. Study
report on rate of replenishment shall be submitted by December,2024

7.2 The project proponent has to carry out by engaging appropriate
consultant, a study of the annual replenishment rate of sand by
collecting pre monsoon & post monsoon data from the field to know
the quantum of volume of sand deposited/replenished & extracted in
the mining lease area. The detailed comparison of both pre-monsoon
and post-monsoon elevation data shall be included in the study report.

ﬁt\\t.gm%
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The rep[enishment rate of sand may be calculated by using the
volumetric survey method or any other methods as laid down in
Enforcement & Monitoring Guidelines for Sand Mining, 2020 issued by
the MoEF & CC, Govt of India. The finding of the study shall be
submﬂ?ed to SEIAA to assess the rate of replenishment of mined out
sand in the lease area. Pending carrying out of the study &
submission of the report, this clearance is being granted in an adhoc
manner and is liable to be revoked after one year if satisfactory
replenishment study report is not submitted. The submission of study
report of rate of annual replenishment of sand within one year is
obligatory for the project proponent

Qite~Gaside,

7.3 The project proponent should carry out River bed sand mining
manually by engaging local labourers in force to check over
exploitation of sand at the source.

7.1 Any change in the plan or quantity to be produced shall require prior
approval of SEIAA This EC shall not be transferred without the

permission of SEIAA In case, the lease is seftled in favour of any
lessee, the permission of SEIAA will be takenalong with the deposit of

scrutiny fee.

7.4 There shall be a 'no working zone to protect the embankment on both
sides, road or rail bridge in the vicinity, if any, dam, weir, water intake
structure of irrigation or drinking water project, or any cross drainage
structure. 10% of the width of river shall be left intact along the
embankments on both sides as no mining zone Further, no mining
shall be allowed within 200 m of any existing structures dam, weir,
water intake structure of irrigation or drinking water project, or any
cross drainage structure. In case of River Bridge this no mining zone
shall extend up to a minimum stretch of 200 meters from the said
bridge and it may extend up to 500 meters in_sensitive locations. The
lease area shall be accordingly curtailed to carve out the actual sand
mining area within the leasehold. Exact map of the lease area and the
‘no_mining_zone'_shall be drawn to scale, showing the DGPS

coordinates of all comer points and the location of the bridge,
embankment extraction route & other structures, and such map has to

be submitted to SEIAA by the project proponent through the
Tahasildar within three months of the date of issue of the EC. The
quantum of sand allowed to be extracted will be worked out on the
basis of the actual working area.

fa}ﬁafo}.\w Qubats
Tahaslldaf,
GHASIPURA

7.5 The lease area and the actual working area shall be demarcated on
the ground by erecting durable masonry /concrete pillars by the
project proponent and photographs of proof of the same shall be
submitted along with six monthly compliance report.
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7.6 The project proponent shall take prior statutory and regulatory
clegrance as required from the concerned authorities in respect of the
project, before carrying out any operation.

7.7 Mining is not permissible within the water channel or stream flow area.
No stream shall be diverted for the purpose of mining and no natural
water course shall be obstructed. The mining or any ancillary activity
shall not in any way disturb the flow pattern of the river water during
the non-monsoon period. There shall be no sand mining in the river
during the rainy season or when there is flow of water in the river.

7.8 Sand mining operations shall not affect the existing sources for
irrigation / drinking water industrial purpose.

7.9 The natural sand dunes, if any, near or surrounding the lease area
shall not be disturbed.

7.10 No transportation of the minerals shall ordinarily be allowed on any

road_passing through villages/habitations/forest land without prior
explicit permission. Transportation of minerals through existing rural
roads can be allowed only by the concerned Govt. Department Gram
Panchayat/BDO and only after required strengthening, such that the
carrying capacity of road is increased to handle the sand truck traffic.
The project proponent shall bear the cost towards the widening and
strengthening of existing public roads in case the same is proposed to
‘be used. for the project. No movement on any road is allowed on
existing village road network without appropriately increasing the
carrying capacity of such roads. Project proponent shall ensure that
the road may not be damaged due to transportation of the mineral and
transport of minerals will be as per IRC Guidelines with respect to
complying with traffic congestion and traffic density. Plying of sand
extraction trucks may be allowed on roads / path ways passing close
to schools, temples, hospitals and such other public places only with
prior written permission of competent authority.

7.11 Vehicles hired for transportation of sand from the site should be in
good condition and should have pollution check certificate and should
conform to applicable air and noise emission standards and should be
operated only during non-peak hours.

7.12 The vehicles shall not be overloaded and shall be covered with
Tarpaulin. The Tahasildar may collect an appropriate road
maintenance levy from the lessee as part of the lease conditions on

the basis of quantum of sand transported, and utilize the proceeds of

the levy for proper maintenance of the extraction paths and roads to
prevent their degradation on account of plying of sand trucks.

7.13 The project proponent shall take all precautionary measures against
causing damage to flora and fauna of the locality. The PP shall plant

e Tt
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and nurse to full establishment a minimum of 500 number of saplings
of native tree species along the approach roads, river banks and in
community areas _in__consultation with the Gram Panchayat.
Photographs of proof showing the plantation shall be submitted along
with compliance report.

7.14 Water spray should be made on the road/extraction paths to control
dust emission during transportation of sand.

7.5 The Project Proponent shall undertake phased restoration,
reclamation and rehabilitation of land affected by mining and
completes this work before abandonment of mine.

7.16 Environmental Management Plan (EMP) shall be implemented by PP
to ensure compliance with the environmental conditions specified

above. The year wise funds earmarked for environmental protection
measures shall be kept in separate account and shall be spent
according to the plan proposed Year wise progress of implementation
of EMP shall be reported to the SEIAA, Odisha and OSPCB along
with the compliance report. '

7.17 The proponent shall take necessary measures to ensure that there is
no adverse impact of the mining operations on the human habitation if
any, existing nearby.

7.18 | shall be mandatory for the project management to submit quarterly
compliance reports on the status of implementation of the above
stipulated environmental safeguards to the SEIAA, Odisha / SPCB,

- Odisha/ Regional Office of the MOEF& CC. Bhubaneswar in hard and
soft copies on 1 day of January. April, July, October of each calendar
year failing which EC is liable to be revoked. The proponent shall also
upload the compliance report including results of monitored data as
applicable in the- website of the Ministry .for monitoring of EC
Conditions. -

7.19 At the end of mine closure, the proponent shall immediately remove
all the sheds put up in the quarry and all the equipment in the area
before closure of the quarry.

7.20 The conditions stipulated in the environmental clearance will be
closely monitored on the ground by the lease granting authority, i.e. the
Tahasildar, who shall ensurethat the project proponent submits
quarterly compliance reports.

s 7.21 The concemed Regional Office at the MoEF&CC/ SPCB, Odisha
| shall periodically monitor compliance of the stipulated conditions as
applicable for this project. The project authorities should extend full

th . 8&::’&
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cooperat.iqn to the MoEF&CC officer(s)/SPCB officer(s) by furnishing
the requisite data/information / monitoring reports.

7.22 A copy of the clearance letter shall be sent by the proponent to
concerned Gram Panchayat /Panchayat Samiti /Zila Parisad /Municipal
Corporation / Urban Local Body as the case may be. A Copy of the
environmental clearance letter can be downloaded from the Ministry

portal (www.parivesh.nic.in).

7.23 A copy of this Environmental Clearance letter shall be displayed on
the website of at the Odisha State Pollution Control Board. The EC
letter shall also be displayed the Regional Office. District Industries
centre and Collector's Office/ Tehsildar's office for 30 days.

7.24 Project proponent shall obtain Consent to Operate from the OSPCB
and effectively implement all the conditions stipulated therein. The
mining activity shall not commence prior to obtaining Consent to
Establish/Consent to Operate from the State Pollution Control Board)

725 The SEIAA. Odisha may revoke or suspend this EC, if
implementation of any of the above conditions is not satisfactory. The
SEIAA, Odisha reserves the right to alter /modify the above conditions
or stipulate any further condition in the interest of environment
protection.

7.26 The Project Proponent (lease holder) shall inform the SEIAA of any
change in ownership of the mining lease. In case, there is any change
in ownership or mining lease is transferred, then mining operation can
be carried-out only after transfer of EC as per provisions of the para 11
of EIA Notification, 2006, as amended from time to time

7.27 Concealing any factual information or submission of false/fabricated
data and failure to comply with any of the conditions mentioned above
may result in withdrawal of this environment clearance besides
attracting penal provisions in the Environment (Protection) Act. 1986.

7.28 The above conditions will be enforced inter-alia, under the provisions

- of the Water (Prevention & Control of Pollution) Act. 1974. the Air
(Prevention & Control of Pollution) Act 1981, the Environment
(Protection) Act, 1986 and the Public Liability Insurance Act, 1991
along with their amendments and rules made there under and also any
other orders passed by the Hon'ble Supreme Court of India/ High Court
and any other Court of Law relating to the subject matter.

7.29 This Environmental Clearance (EC) | subject to orders/judgment of
Hon'ble Supreme Court of India. Hon'ble High Court, Hon’ble NGT and
any other Court of Law, Common Cause Conditions as may be
applicable.

st

Tahasildar,

GHASIPURA
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7.30 Any appeal against this environmental clearance shall lie with. the
National Tribunal, if preferred, within a period of 30 days as prescribed
under section 16 National Green Tribunal Act, 2010.

@‘L\lb ? \%

Part—1ll

Liberties power and privileges to be exercised by the leassee. :

1. To enter upon and use the land, described in part - | of the schedule dupng
the term here by demised to carry on all operation necessary for extrfactlon.
collection, stacking, processions transport and disposal of minor minerals
leased in natural or in processed / converted form.

2. To make roads, install machineries lay electric and telephone line on and
over the said lands.

3. To use water from water streams and water courses and springs in and
upon the said land in natural state or by means of impounding with the
written permission of the collector of the District.

PART - IV

Réstrictions and condition as to the exercise of liberties, powers and
privileges in part-l

1. No land shall be used for surface operation it objection israised by the
competent authority, on the collector of the District to the effect that use of
the land will be detrimental to public interest. \

2. The lessee shall not cut our in injure any tree in the leased area falling within
Reserved / Protected forest without prier permission of the Divisional Forest
Officer or the officer authorised by him in this behalf and upon payment of
royalty and fees for compensatory afforestation as may be specified.

3. The lessee shall undertake mining operation only in accordance with
approved mining plan or scheme of mining, as the case may be.

4. The lessee shall not transport or store or cause to be transported or stored
any specified minor minerals for the purpose of selling or trading otherwise
that in accordance with these Rules and as may be specified under Odisha
minerals (Prevention of Possession, Storage, Trading and Transportation)
Rules,2007.

Tahaslldar,
GHASIPURA

Pdchopoban @ibsk

PART -V
Liberties powers and privileges reserved to the state Government

The state Government or any Officer or persons authorised by it in that
behalf has the liberty and power to enter into and upon the leased area to carry
on any operation inconnection with survey, supplies testing, quarries,

processing, stacking and transportation of mineral as may be deemed
necessary.
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PART - VI

Provision regarding rents, royalty & fees.

1. The lessee shall, during the subsistence of this lease pay to Government
royalty in respect of any minor mineral removed by him from the leased area
at the rates prescribed .in Schedule Il and surface rent at the prescribed in
Schedule I.

2. All payments relating to rent, royalties, fees, etc., as provided under these
rules shall be paid to the State Government free from all deductions, at the
District Treasury/Sub-Treasury and in such manner as the Competent

Authority may prescribe.

3. For the purpose of computing t
account of the mineral, produced,
and submit a return to the Competent

Form P. :
4. The lessee shall pay royalty in advance and the diffe;ent amount, if any, on
computation shall be paid by the end of the first fortnight of each half-yearly

period during the subsistence of the lease. e
5. The lessee shall pay surface rent in advance and .not later than the 15

January and the 15" July of each year.

Qe CW% :

he royalty, the lessee shall keep correct
stacked and removed from the lease area
Authority and Director in Form K &

Chsh

The+lessee is allowed to pay the years wise break up of royalty so . @

calculated as per the instalments fixed failing which the competent authority %‘ﬁ

reserves the right to cancel the lease without giving any opportunity to the ° '6'3

lessee of being heard and security deposit will also be forfeited. '2 >

' <

1. The lessee shall be liable to pay royalty, additional charges amount of - (Ig
contribution payable to the District Mineral Foundation and other fee in

a—

advance on yearly basis on or before the first day of the beginning of the
year, i.e. before the end of the month of March on the annual minimum
guaranteed quantity of minor mineral even if the actual extraction falls short
of such quantity.

2. In case the actual extraction exceeds the quality mentioned in the approved
mining plan, such mineral may be removed from the lease area only after
payment of additional charge, royalty and contribution to the District Mineral
Foundation on pro-rata basis.

3. The royalty, additional charge and contribution to the District Mineral
Foundation for the period up to commencement of the next year shall be
paid on the date of ending of the financial year before the renewal of lease
deed at the level of the competent authority every year .

4. The lessee shall abide by all the terms /conditions / any amendments to the
OMMC Rule to be imposed upon or modified by the State Govt. Time to
time, failing which without giving any reasons, the competent authority
reserves the right to cancel the lease agreement executed with the lessee
including forfeiture of the security deposit.
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Kusei Sand Bed
Decogaon over an area of 11.50 acres or
4. 654 hectares in village Deogaon under
Ghasipura Tahasil of Keonjhar district,
Odisha .
(Category of Minc -~ Group “B")
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Tahasildar
Ghasipura Tahasil "
At/Po/Ps - Ghasipura,
Dist - Keonjhar, Odishaf PPROVED
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CONSENT LETTER FROM TAUASILDAR

Minc Closure Plan in res

=

The Mining plan with Propressive
Bed in Kuscl river over an el of 11.50 ncres or 4.65%

Deogaon of Ghasipura Tahasil of Keenjhar district, ;
prepared by Sri Pabitra Kumear Swain RQP Regd. No.-RQP/OD/0

njhar to

nt Director Geology, Keo
lan with progress‘wc mine

following address: -

cetor Geology, 0/o the Joi
arding Mining P
zed pcrsou{ on his

1 request the Joint Dir

make further correspondence I€E

closure plan, if any, with the said recopni

Patitra Kumar Swain
Reqd. NG.-RQP[OD/O‘H/QOIB
Odisha Geology & Mining Scrvices
gwain Bhawan,
In front of ICICI Bank,
Mining Road, Keonjhar.
Pin 758001
Tel: 6372017617
E. Mail ; odgml 1020@gmail.com

so made in the Mining Plan with
peen made with my
me in all

take that, all modifications
the RQP be deemed to have

acceptable to me and binding on

1 hercby under
pProgressive Mine Closure Plan by

Lnowledge and consent and shall be

respecls. _

Sijgnature of the lessee in full

Tahasildar
Place - Ghasipura Kusei Sand-Bed
Date- t 4, 2900 At/Po/Ps-Ghasipura,
Dist- Keonjhar, Odisha

B\ (apndtC
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CERTIFICATE FROb‘ R P \;‘\ l.‘f:’}'uy:.,./ '1'(‘:4:11
IO X
\Q'm' ave

disha Minor Mincral Concession Rule

sive Min¢ Closurc Plan under Rule

Certificd that the provision of (»)
been observed in the Mining plan with Progres

28 (4} of OMMC Rules, 2016 in respect of Kusci Sand-Bed in Kusei river over an
srea of 11,50 acres or 4.654 hectares in Village Deogaon of Ghasipura Tahasil of
Odisha State belonging (0 Tahasildar, Ghasipuri Tahasil,
and wherever specific pcrmissions are
[ O/o the Joint

Keonjhar district,
At/Po/Ps-Ghasipura, Keonjhar district
required, the lessee will approach the concerned authorities ©

Director Geology, Kconjhar, Qdisha

Certified that the informations furnished in this Mining Plan with

Progressive Mine Closure Plan are correct to the best ol my Knowledge.

Pabitra’Kumar Swain
RQP / 0D/041]2016

Qe Aot
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CERTIFICATE FROM TAHASILDAR

. \ .4 -
The provisions of Mines Act, Rules and Regulations made thcn,ﬁhl;l g:‘hnvg,bcgr};/
IO et

e LA W o9

observed in the Mining plan with Progressive Mine Clasure Plan in yespeet of

-~

Kusci Sand Bed in Kusci River over an area of 11,50 acres or 4.654 hectarcs in
Village Deogaon of Ghasipurd Tahasil of Keonjhar district, Odisha State,
prepared under Rule 28 (4] of OMMC Ruies, 2016 belonging to Tahasildas,

Ghasipura Tahasil, At/Po/Ps-Ghasipura. Kconjhar: district and wherever specific
pcrmissions are required, the applicant will approach the DGMS and the statc

Govt. as the case may be. Further, standards prescribed by DGMS in respect of

miner's health will be strictly implemented.

Gen

Signature of the lessee in full

Tahasildar
Place — Ghasipura Kusei Sand-Bed
Date - rf_q ' 9 292 At/Pa/Ps-Ghasipura,

Dist- Keonjhar, Qdisha

e@h. &*’J‘"_},LAC
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Th@ mmrn' lcnst m ““551 Sand pBed, Deogaon in Kusel River

wnder Ghasipura Tahasil of Keonjhar District, Od'xshﬂ hcld tﬂ {

provision of the OMMC Rule 2016. The Mining Plan has been P ) \

Tahasildar, Ghasipura Tahasil, At/ Po/Ps - Ghasipura, Dist - KO3 T c".;,:*.
140 é‘?

Saad g
sand mining in Kusei Sand-Bed of village Deogaon for long term 5'3\. .Z);,,_
ly the mining

vide letier no. 640/ Touzi/Dt.31.01‘2022 and according ‘ S
been prepared and submitted under Rule 28 (4) of the Odisha Minor MIBEH

Concession Rules, 2016 for [ive year.

or 4.654 heclares comes

The Kusel Sand Bed, Deogaoen over an arca of 11.50 acres | .
352, Kissam Nad

under Keshadurapal RI circle having plot no. 1297/1, Khata no.

of village Deogaon of Ghasipura Tahasit of Keonjhar district of Odisha The entire

jease area comprises of Govt. tand of Nadi kissam. The copy of land schedule 18

enclosed as Annexure - 1ll. The arca ungder reference featured in the survey of India
Topo sheet No-F4504 is bounded between the Latitude 21° 09 28.4°N to 210 09"
42.2°N & Longitude 86° 02’ 49 8°F to 86° 02’ 55.1"E. Geologically the lease area
belongs to Quatemary deposit from Holocene period. Thin younger alluvial deposits
of recent ape are found in the flood plains and by the side of the river. They also

consist of sand, siit and clay.

As per the ElA notification 2006 and guidelines MoEF, GOI, vide letter no-J-
13012/12/2013-1A-11 {1} of dated 24.12.2013 & subsequent notification on 14¥
August 2018, Form 1, pre feasibility report, DSR, approved mining plan and EMP

are the pre- requisites for envircnmental clearance.

The mining plan prepared in satisfaction of Rule 28 {4) of the Odisha Minor Mineral

Concession Rules, 2016 will also serve the above requirements, The quarry lease of

ihe source of rninor mineral is valid for five year as per the letter issued by,
Tahasildar, Ghasipura. This mining plan has been prepared for the above period.

The pattern of the deposits, its physical, structural disposition and topography of
the area and its hydrological condition are some of the (actors that favour open
cast, dry pit mining. The mining operation will be carried out by manual open cast
dry pit mining method.

: " . PR SWAIN
6@\\% g‘*““'}é(, RQP/OD/041/2016
P~




The proposed rate of production has been worked out at 7.0

Acgfentl;ng tpon the present m:"\b“\w ﬂ[ E'Aﬂ(] I % A

certificale given by the Tahasildar, Ghasipura. Howevet the rat 8 :

te increased or decreased in future depending on the market lt

ceological reserve has been estimated around 55,848 m2. The 1 inexole

sand has been cstimated ot 24,456 ™ and considering the ﬁ‘} écfhjpmpwfi-j)k
production target at arate of 7,000 m? fannum, the preseat dcposi:}(ﬁ:? «Tn’m
excavated for more than three yeass. The quantity of sand excavated In a year in
{deal condition would be repienished in every year during the subsequent
floodrainy season. The reserve may increase after the ralny scason and the

source may be te-assessed i required.

Looking into the potential of mineable reserve of Kusei Sand Bed, the majn
obisctive is to cevelop this mine scieatifically and systematically for commercial
bernelit of indigenous industrics and secondly for increase of statc exchequer by
paying the royaltics to the state Goviol Odisha and thirdly to boost Up the socio
cconomic status of the poor habitants of this area by producing cmployment

apportunity to carn more and live a better tife.

pSA
RQP/OD/041/7016
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preparation of Minini

PREPARATION OF MINING
SAND BCD 1IN VILLAGE
GHASIPURA TAHASIL or KEON

pEOGAON

ICATEGORY: - - - 131482} <
1301271272013-1A-11 (i} dnted 24.12.2013)

et e

——t——pe— e e e Y
\ 1 \ Hame & Address of the Lesuee

[
|

-~

| 1ecation mMap

1 contours al 2m intervad)

A Rey plan and surfacc plan

IrLa'lil’\Jd':

JHAR pISTRICT.

As speci

k:’ Paruicular of the Aren (ACICAEe, Boundary Description
and surfacs plans showing the

is attached a5 Plale No-

592

fied by MOEF vide

Tahasildar

Ghasipura T ahasil,

At/ Po/Ps Ghasipura,

har, Odisha.

i, Land Sch
(eatures Of the

Dist -Keon]

edute) (A ttach

- "'.
existing arca with

{ &l
F1504

T 210 09" 28.4

"N to 21° 09' 42.2°N

e ST

1 Longitude

S| 860 02" 39.8°E 10 8

50 02' 55.1'E

PR

CNallage

11 Deogaon

Ttalul/Tahsil

k Ghasipura

District and State

:‘ Keonjhar, Odisha

cra No./Plot No./

-
{2

Thata | Plotno. | kisam \ Area
no. {acres)
352 1297/1 | Nadi \ 11.50

Leasc Area (Hectares)

:\ 3 553 Ha (Reler Icase Sketch Plate-1j) l

Whether the ared is recorded to be i

-
¢t

sserved etel)

| @
| Forest (Please speeify whether Prolcclc:i‘]

|

The enlire quarry lease ared of 4.654 Ha

belongs to non forest land.

[Evistence of public road/railway line

|

APPROVELD

[R——

I There is no cxistence of public road and
railway line within the Leasc area. However

the leasc area approachable to Kushalewar

road which is connected to NH 20 near

Ramachandarpur at a distance of 12.5 km

|

\and Duburi-Haranpur road at a distance of

lero=
Aty

Set. A, Behora, Gealagist
Qe Tho Joint Diraclor G003y

L

3

P Gf:'::‘l AL
RQP/OD/031/2016

Qh\e (W'ﬁ‘,c



e
i Others

Neaty impartant Marle!

12.3 km nenr Remnl,
eannected to HIM20 venr Saks

a rlistance of 7.6 lan.

@ i Al e b s

-3
=
= !
—
=
8]
-
=t
—
4
e
—
=
=
—
-~
=
5
i

Telecam Focilities

improved with the ndvente {;‘n-'@}ﬁle/phﬁ'nc’ﬁ,?,

I

\ Postal facilitics

{Postal facilities are available Al Deopini

S—

‘ Transport Facilities
|

t

1] The

e
nppmncimbtc Lo

lcase arca IS

Kushalewnr road which 1s connected to tHH

20 nenr Ramachandarpur at a distancc af
12.5 km and Duburi-Naranpu? rond at a
distance of 12.3 lan near Remal, Further it

is nlso connected 1o NH20 ncdr Sajlong

Chhaka at.a distance of 7.6 km. Therelfore,
transport facilities arc very food for this

lease arca.

[ Tana use pattern {Forest, Agricualture,
| Grazing, Bamen ctc.)

-] Total lease hold area is niver sant

3 1 Status  of the Lessec:  (Private
Individual/ Private Company/ Public
Scclor Undertaking/ Joint Scector

Undertaking/ Others)

L

-| Govt. of Odisha

% | Period of the concession

.| Five Years \

R

Lyineral intended to be won

.| River sand

5.
6. | Name, Address & Registration No. of
RQP preparing the mining plan with

validity of Recognition:

?
|

[PK. Swain -
| RQP/OD/041/2016

Odisha Geology & Mining Services
Swain Bhawan, In Front of ICICL Bank,

Mining Road, Keonjhar, Qdisha.
validity-03/04/2026
Mobiic-063720-17617

Mail | odgmit}zo@gmail.com

| Order No. & date of Comp=tent

-

Authority granting the cancession:

(copy of t&: BrPcHlDLg: E\lﬂchcd}

/JJ-O;-')'L

Smt. A, Belerd, Goz'saist
o w1 Mirpetor Go0legy

R

Tahasildar letter No. 64C/ Toum
31.1.2022

/| Dt

4 A
plrgam

RQP/OD/041/2016

AN &Mﬁ'}:(

I
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Oy ]-u .o
h \ Reserves

e ———

) - . -, . M-N—_‘—,-"HM
', {orvenl aren, \\'hct]u‘f
D lenranee abtained (Atached €

laresy clearance)

foresty: The patire fease
forest 1and.

()p)' uf non

aranee)

the ¢ ResCrves have been

{Estimation o be based OF
d out i the

. . arameter
exploration, if any, carme Jocal part

&k
area of on the local uarnmclcfﬂl = “;-;'\
o e —" ~ ¥
e ~.~vaﬁpu: - !
"a 142],3 aﬂd

4 in the survey of India Topo-sheetl ™

The aren under reforence {catulc
o 02’

. » u : 1,. B
peunded beuween the Latitude 710 0%’ 28.4°N to 210 09' 42.2 N & Longituse 86 ’
L 30 87E 1o 560 027 55 LB The ared i located at o distance of 69.0 km from the district
{ hend quArter, Keonjhar & 7.6 KM from NH-20 near Sailong. The Quarty lease ared
! R ; T [ sand silt, clay and
j Lelengs to cecent quaternary iver bed deposits consisting of sand. ==

alluvial deposits.
Dasls and Parameters of Reserve Lstimation:

nical survey of the entire 16ast area, geological mapping was

Bascd on the topograp
ale of 1:2000 with contonr

carried out and Geolopical plan has

interval of 2m. The existing feature

been preparced on d S€
s have been marked. Based on the cxposures of

sund, attempts have been made 10 mask the sand 20D¢S in the Surface Geological

Plan.

From the geological study and from the cxposed sand quarty within the lease ared it
| can be estirnated that the sand deposit thickness may varies {rom 1.0 m to L4 M.
proved reseurces have been estimated durning the preparation of this mining plan.

proved resource has been estimated by taking average thickness of 1.2 m.
nicthod of Resources estimation

Surface area method has peen adopted for the estimation of geclogical and mineable

resources. The surface ared multiplies with depth of sand, to form the volume of

geological Tesources. A symbolic representation may be out linked to calculate the

reserve as below !

G = CL
Where G = Geological reserve in Cubic metres
cC = gurface aread in squase metres

L. = Depth of sand in metres

APPROVED

5 g\
P SWAIN

W; RQP/OD/041/2016
SR ‘
Smi. A Bzherd Greineist @\?\.\b Q&)AM

Qlo Tho Joint Direso! G ot0gY -

494 =as
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\ Tstirnation of Geologicnl Resouree

| The reolopical resources cstim

atcd are piven below:

gt

| Categoty T surface Arcalim?) lTlllcimcss of Sand Te
C L
i Proved 16,510 | 1.2
l| \ Tatal

;‘

 Summary of Geolopleal Resoutec ?

Quantity M’ j

Catepoty
Proved 55,848
Total 55,848

rfincable Rescrves

The mincable ¢S
arca leaving 7. 6m from the

“jine

|
roundary as well as the

deposit, proved category of
able reserves arc calcula

300 m “nen mi

m?. The minecable

crve has peen calculate
Jease poundary. Whilc a5seS8s
reserve have been consider

ted assuming loss

pit slope of the

d by considering ultmate
es of the

ing the sang rescry
¢d and nccordingly the

due to its proxirnity with the least

aing zonec” from thec eastem side (bridee side)

reserve estimated is 25 follows:

over an area of 26,160
“Catepory | Surface Area excluding safety & Thickness of Volume
non mining zone ared for bridge Sand Bed {m) {m?)
{m?) L G=C»L
C
Proved 20,380 1.2 24,456
Total l 24,456J

The above reserve ha

deposit in the river be

winy seasqr fPRETE D

summary of Mineable Reserve:

Category Quantity (n13)
Proved 24,450
Total 24,456 _1

s been assessed as Per t
d. 1t may be changed and se-assessed after the

he present status of the sand

x5

i

St A ivesie, Do pst
fv'p The 2t Jiieclof Geciogy

({onnithar

6 g\
N.
pY. SN

fQP/QD/041/2016
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Yo Yo

* | plining

J—

semi- inine will
(a) Whather manual  ©F semi The mining ¥

mechunized Cr meetanized sanual method.

1. Exaisting Minlag Method:

The rning operaian i Kusei Sand Bed, Deogaon will be
of the area and Us hydrolog.t&
gaging jabours,

ds. The sand is

raade of the deposils, gcomorphology
same of 1he facters tht favours the manual method of mining by en
pick-Axe, hand shavels and baskets will be used for collecting the san

" ’ ¥
extracted, loaded and transfesred [rom pits Lo {he user through Hyva/tY cks/t
Incul man power

Actors

manually by head load. The mining :s done on single shift basis. The

nas been engaged in the mine.

T® §  semimechupizad o or|, F{amaal method of mining. However Lractor,

mechanized, Number, type and| | ipders, hyvas, and wrucks are used for
capacity of machines 10 be used transportation of sand from the quarsy 0

the local market.

ic] Whether drilling and blasting witl | .

be Made use of, if yes, sate Rot applicable

monthly Quantity of explosives

to be consumed:

{d) Benching pattern (Height x1: Benching pattern is not feasible in case of
Width) cand mining. The average depth of mining
wil be of 1.2 m or up to water table

whichever is 1¢ss.

) Face Jay out fanached|: The cevelopment Plan is attached as Plate

development Plan) No- IV

During plan period the following geoscizntidc consideration have been sugfesied to be

taken into account for saad/ gravel mining:
1. Inactive flood plain has been selected for mining.
2. Mining will be stopped when {he waler table is encountezed.

3- The develogment for the ensuing five ytar plan period has been proposed in
this quarry. The development plan for five year plan perizd has been provided
on a ACP?Jﬁ(ﬁ\q;ﬁ gl}nc IV. The overal! pregress in mining for the plan penod

will be done within the lease asea.

et - TR TR
m““’“‘““‘ﬂ“*@%%&nw%%%%%%wuw

7 é\
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1 Oumrry Floor level {RL) at the
cnd of the vear or periad of the

CONCeasion

for this pit wilt be 964\[1’1,

The quarry [oeor will bz.
tan have bLeen 5

proposcd pit lay out p

in the development plan. I

(g)  Quantity of mineral to Le won

\ : [’;‘.{‘300 M3

l,
1
(Annuatl Level of Production|
‘{' Year wise production of Sand are tadicatcd below
' r’_—W Productlan of &
l\ 1» Year 7,000
2nt Year 7.000

\ 3 Year 7,000
: 4 Year 7 .dOG 4-\
\- Shvear | 7,000

f Total 35,000

L —-

remov
disposal in Dev clopment)

cod (Show location of such

5w — —
(h} 7 Quantity of overburdsn to bel. Thcovcrburdcnxsml.

[E——

surface plan)

habitation (0 be shown in the

iy Whether heavy blasting to be .| Not Applicable
adopted If yes, location of nearest

ted |;]Not Applicable \

) Briel description of method

f

L

| [l Salety precautions to be adop
: Procurement and storagc

i explosive

of

of | . | not Applicable

11. | Waste Disposal
I Location (show it
| development plan)

e
53-64° Ax

smi. A Behere. Ger i"
O’o The Jein!

in the

ettt TSN

The over burden generation is nil.

Not Applicable

b

5 ' \
PQ;-"J AN

RQP/OD/041/2016




Tor such

\ ¢} Environmental safcpunrds

] disfM
2. | Mine drainage
(Give detuils of totnl make of water

during dry and rainy seasol qnd its

method of handlingl

Mineral processing

(Give details of processing including
sizing,  sorung, pencration of
rejects/ fines elc).

——

14, | {a) No. of trees tO be yprooted due 10
mining operation

b) Programmc of Plantation

Not Applicable

il
Since the deposit is within the river, 1t has

make planlation at west

been planncd to
side in the Govt, land outside of the leasc

arca.

Species

Peepal,

450 l Banyan
3 Year 450 \ 50 }g‘;ﬁf

Acacia,
g1ic

4 Year

B Year 450 50

‘ Total |2250| 250

)

15. | Manpower .
{a) Supervisory : {inclusive of statutory
Personnel's}

Supervisory Statutory Taotal ‘:
: Personnel Personnel

r2\-2j4l

e

r*-,
(b} Non-Supervisory (sidlled, ser-
skilled & unskilled)

.-

gkilled Manpower: 4

Unskilled: 11

APPROVED

W
gz_oav;k}\
smi. A. Cehicrs, Geelugisl
Ol The Jeinl DitzTiod Geology
- . Keonjhar

S, ot

P Sesan
PQP/OD/041/2016
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[c]  OMS(Output per Manshift): 2.0 M2

Total prochiclion during ptan peried 35
Average production of Sand/anmum ;
Warking days in the year: 240 days

Produclion per day : 7,000/240 = 2.
Output per man shift (0.M.5) ¢ 2md W\~

Assuming the O.M.8 a5 2 m? the man p \{Qfg P, f
" f’ f‘
requirement will be 29.16 m3/2 m? = 14.58 nos. T ¢ nokt

16,

e - st — T

Use of Mineral

[Specification and monthly quantity to 2 For construclion purpose (he sand of

Le dispatehed be fumishedt Kusei River Sand DBed will be uscd.

{a)For demestic use: Around 875 m of sand on monthly s

will be sold in domestc market,

{b) Forexport . | No material will be exported at pre seat

' 17 | Mine Closure Plan ‘.\

{a) Deseribe the processf activities to | | The area will be reclaimed naturally every

and rehabilitation in Tespect of| |carry sand and sediments which will be

the following eventually fifled in the pits. No further

he undertaken [oT reclamation \ year during rainy scason. The river will

reclamation proposal is required.

i, Minedout land - | The mined out land will be reclaimes!

naturally every year duting rainy stason.

ii, Waste/reject dump .| No waste will be generated during the plan
period.

iil. Top-soil stack and its utilization | : | There will be no generation of top soil in
this quary since the mining will be
carried out in river bed sand.

[b) Financial assurance

o be furmishe 4 as a bank|: The inancia! assurance will be submitled

guarantec i respect of the area to as decided by the competent autherity.

be put to use af the rate of

Rs15,000 per hcctar'ehn
PP RO
10 Q
- | P ABEIAN
f’b@} 2 _ RQP/OD/031/2016

Seach® @3\)&/ g-w/cﬁ‘#f,,

3ok
Smi A Behera, Gaologist



18, Cenificate:

usel Sand Bed over 11.50 acres or ¢

aon panchayat of Ghasipura Tahy

1/We, the holder of K
village Deopgnon under Deog
District of Odisha hercby soleranly affirm that the plans and proj :

implemented by me/us and [fwe ‘Q.]\“\"’-Ju«u ] "!52 s
{/We also hereby cortifySthagtie™
on) Act, 1957, and the

-
|

mining plan will be scrupulously
held responsible for any deviation thercof.
provision of Mines and Minerals (Development & Regulati
Mines Act, 1952 and Rules and Regulation made under these Acts, along with the

provisions of Odisha Minor Mineral Concession Rules, 2004 and amendment 2016
will be strictly adhered to while implementing this mining plan and wherever
specific permissions will be required, 1/ We will approach the concerned authorites
of Dircetorate General of Mines Salety and the State Government as the case may

- APPROVED

{Signature of the Concessionaire}

.

Smt. A. Behcrin, Geoloaist

OJo The Joint Cirectar Gaology
Keonjhar _ -~

Bt &aii»o w@mm

- RQP/OD/0%1/2016
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CE‘R'YIFICATB & UN DERTAKING
This is to certify that all the

statutory rules,

requilations, ordcr‘t"\i\' 1o by the” ¢
State Government, Statulory OrEaNiz

'C
<23

g, v
ations, court ctc. have bccn“m%'éé'}z'!‘!ﬁ"”
consideration in this Propressive Mine Closure Plan prcparcd by Sri pPabitra
Kumar Swain Regd. NO-RQP/OD/Oﬂl.’lOlG, Keonijhar, Odisba under Rule ng4)
of OMMC Rulcs, 2016 10 respect of Kusel Sand

.Bed in Kusei river gqver an arca
of 11.50 acrcs or 4.654 hectarcs in Vil

apc Dcogaon of Ghasipura Tahasil of
Keonjhar district, Odisha belonging to Tahasildar, Ghasipura Tahasil, At/ Po/Ps-

Ghasipura of Keonjhar District, Odisha, will be implermented in a tim¢ vound

<

manner.

Signature of i@ fessee in full
Tahasildar
Kusei sand-Bed
At/Po/ Ps-Ghasipura,
Date - L Q7+ A° :
Lo o e Dist- Keonjhar, Odisha

Place — Ghasipura



UNDERTAKING

1ake o submit financial assurance for W ,,;.

1 do here by under

atl &

¢ . . \4
heclagses of saim ources for the plan period in shape of ban‘t’i“,

when decided by the competent au thority.

Signature of 4‘8500 In full

' Tahasildar

Place - Ghasipura Kusei Sand-Bed

Date - {L q - 2_‘2 ) At/Po[Ps-Ghasipura,
Dist- Keonjhar, Odisha



AN AN £ X
LFicE OF THE TAHASILDAR, GHASIPURA

NQE:}_Q_HOUZ}!D:\\ed U ERR t

Sfi Pabitra Kumar Swain Regd no. RQPIODI041/2016
Swain Bhawan,In Front of \C1C] Bank, Mining Road,Koon‘;ha
Qdisha-758001 E-Ma\l-pnbitrakumar.swain@ynhoo.co.ln

Sub: Proparation and approval of mining plans and obtaining EnVIrUE

N
clearances of the below mentioned sources required for 1ond Gﬂ‘f‘\&;,fﬁﬁ “r
“'-;:-&'.‘J?"","

Tho lease periods of the below mentioned two nosS of sources arc goingd ‘(;
pe completed during April 2022 as pet the executed 1¢ast deeds .These SOUfCe

necd to be (e-auctioned before n4.3.2022 10 ensule uninicrruptcd sup
minerais for different Govt deve\cpmental pm]cc’tf, The siolutory €
{ Rule 2016.

those sources are required 19 be yndertaken as per Rule 28 ()0
ans and get those

are requested 10 prepare the mining P! .
able us 10 auction

Therelore, you ¢ '
approved from appropriate Govt authoriies ot the earliest 1© en
d to prepare required Jdocuments for

these SOUICes. You are also requeste . .
Environment clearance and obtain the clearance from appropnate authority.

Your fec fof the' purpose of mining plans il be paid as per prescribcd rate

either by the syceessiul bidder or BY this office only after completion of the
uments fof £nvironmental clearance Wil

_agsignment. Your {op for preparation of doC
required documents and data for {he purpese

ne paid by the cuccessiul bidder. The :
will be supplied py this office as and when required. T he Minimum Guaranteed
Quantity (MGQ) of each source will be communicated to you after due survey of

each area by your team. '

name of the ol Atea in Kha | Piot ,
VI Minor Mouza isam
o | SoUree minera | lvalid (Ac) tNo | No
L ! upto :
01 | Bholanuagao Stone Bholanua | 145 2
n Stone Running/ gaon AA Parbatl
. 14422 A -4

K
12971 \Nadi }

Qualry
@' usel Sand | Sand \Runn‘mg! ‘ Deogaon \35?.
|Bed, Wl 20422 | 11.80 1
‘ Yours {aithiully

%PJ“" '
,vTa‘Wasipﬁg’;_
ot \ s

Mermo No, b4\ flouzifDated. 2Y.1.37 - ‘l
Copy submitted 10 me  Additonal  Dist Magistralé Keonjhar/TheSud-

Coltector, Anandapur for favour of kind information and necessary action.

SR
Tahasildar,Ghasipura

@\3\\:» f oty
T



GOV ERNMENT OF QDISHA
DE\'ART’MENT OF STEEL AND MINES
OIRECTORATE OF MINES

CEIKTlFlC.\TE OoF RECOGNIT‘ON AS QU:\L!FIED PERSON
(Under rute 2002 of Odisha Minor Mineral Concession Rules, 2004)

gt Pabitra Kumar Sawain, Slo BatakrushnaSwain, RJo- Nuapaon,

Via. Kujang P.O: Nuagaon, Jagatsinghput, Dist.-Jagatsinghpuc,

whose photegraph and signaturc afc affixed herein, having given

<atisfaciory cvidence of his quaiiﬁcalion and cxpenenie, is hercby

recopnised onder tule 20(2) of Odisha Minef Mineral Concession

Rulcs, 2004 as 2 qualified person 10 prepare Mining Plans for

\iror Mincrals within the State of Odisha, {ndia.

Hiel Her Registation No. i | nQp/OD/041 [2016 !

This Recognition is valid for 2 period of 10 years ¢nding on 41.03.04.2026.This
certificale will be liable to be withdrawn/ cancelled in the event of {urnis

hing wrong
information/ documents in the »ining Plans o be submiticd by him-

Q% B
Place: Bhubaneswar : DIRECTOR ?MlNES.O[)lSHf\
Dalc: UQ.U-‘JQ!G BHUBANESWAR

Qe Loz
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ERNE. . L

To,

Sir,

Sube

OFFICE OF THE CAHASILDAR G
No. | e {Touzi{Daicd

pabitra Kumat Swaln

Repd, No. RQF Jonjo4l /2016
uenin Bhawsall in front of I
Mining Road, Keo njhar, 0dis
E -hall 1d: odgrnmlo@gmall.mm

AY

\"\.\'Jo ‘".'
NS OIET I wYos?
“'hiﬁ_—g-t‘-’—"

MGQ Certificate for salrat source under Ghasipurd Tahasil of Keonjhar district

odisha

the MGQ for the
be fixed as

and the subject cited above,

{ollowling salrat SOUrCE under Ghasipurd Tahasi! of Keonjhar district, Odisha may
Miniag Plan In favour of Tahasiidar, Ghaslpura

alongwith the RQP.

With reference 10 your ahove letter no.

follows for preparation and approval of
Tahasil, Keonjhar district Odisha as suggested by the team visited

SE, Name of the Source MGQ/ANnUM
No. §Cuh‘l)
L4 I Kusel Sand Bed 7000 '

Thisis for your kind information and pecessary action.

Yours faithfully,

Tahasild sipura,

v N
Memo N. _______/ Dated,__ ]
Copy submitted to the Addl Dist Maglsuate,!(eon;har]Sub-Collector.Ana ndapur/)aint

Director Geology. Keonjhar for favour of kind Information and necessary action.

" ' Tahasllda%\élpma.
Qe (oundby.

-
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CERTIFICATE

This 1¢ int &
s to intimate that the Kusel Sand-Bed in river Kuset havang
\\;L':‘l{lﬁ " :f:'- )
1204, of

352 and plot no. 1297/1 pro

Tahasildar, Ghasipura Tahasil, Keonjhar
es in village Deogid

1.50 acres of 4.654 hectar
n demarked on ficld by the
Tahasil with the help of

poscd to be gmntcd for qua

district, Odisha ver

for Mining of 1t
on of

snand OVer an arca of 1
{ keonjhar district has bee

Ghasipura Tahasil ©
sipura

tor, Keshadurapal of Gha

Revenue Inspec
pining area.

existing revenuc village sheets of the ad]

chtor
7

i r
Slgﬂfat:f%ﬂ,c nspéj(-

Place: Deogaon
Date: 13- NOAD ' Kes\mﬂurapa

S\ oo .')/*~C '
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5 : . &= REFERENCE TOPOSIIE LETNO-FA503 & S04 PLATE-

i . Lo~ i

o | 'KEY PLAN

; o . SCALE- }:50.000

T e - 2 ) ApPROVED T KUSEI SAND BED. DEOGAON

' L g ' OVER 11.50 ACRES OR 4.034 HECTARES

! =S AON OF GHASIPURA TAHAST

i IN VILLAGE DEOG

l‘RLPARED FOR TAHAQ;ILDAR G

'(emﬁcd Jhat e Planis up w date s Correct 10 the best of my Kaow ledge

|
‘i

lN leTRlCT OI !\l ONIHAR ODlSl{f\
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P,Vov OVER 11.50 ACRES OR 4654 1lIECTARES
vﬂu.v | INVILLAGE DEOGAON OF GHASIPURA TAHASIL
.\J._Wv 5 IN DISTRICT OF KEONJHAR ODISIHA,
fﬂ.\. M.w 0 PREPARED FOR TAHASILDAR,GHASIPURA KLONJHAR.
.wubv GOVT. OF ODISHA.
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300N

200N

- 100N

I FLOW DIRECTION
|| SAFETY ZONE

APPROVED

£

a .
smt. A, Behora. Omo“ou__ﬁ
Oio The Jowi Director Geology
i Keonjhaf E{W.Hm.._::,.

'SURFACE / GEOLOGICAL PLAN

SCALE-1:2000_ -

. KUSE! SAND BED, DEOGAON
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Smt. A Behera, Gaologist
Glo The Joint Direstsr Geology
Keonjhai

o e e . PIATEY
DEVELOPMENT PLAN
. . SCALE-1:2000
KUSEI SAND BED, DEOGAON
OVER 11.50 ACRES OR 4654 HECTARES

N VILLAGE DEOGAON OF GHASIPURA TAHASIL
IN DISTRICT OF KEONJHAR ODISHA.

PREPARED FOR TAHASILDAR.GHASIPURA KEONJHAR.
GOVT. OF ODISHA.

Cerified that the Plan s up b date & Coareet o the best of sy Krewist e

N
'K SWAIN
ROP OD O3 2A
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PROGRESSIVE MINE CLOSURE PLAN

| SCALEa12000

KUSEI SAND BED, DEOGAON
OVER 11.50 ACRES OR 4654 HECTARES

iN VILLAGE DEOGAON OF GHASIPURA TAHASIL
IN DISTRICT OF KEONJHAR ODISHA.

100N . . _PLATE-V

0 PREPARED FOR TAHASILDAR,GHASIPURAKEONJHAR
GOVT OF ODISHA.
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Ag- Avewse-Riqa

Tel: 06766-299935
Email:

rospch.keonjhar@ospchoard.org
Website: www.ospchoard.org

OFFICE OF THE REGIONAL OFFICER

LODISHA STATE POLLUTION CONTROL BOARD, ODISHA

O oy [Department of Forest, Environment& CC, Govt. of Odisha]
\‘” At- Baniapat, Po- College Road, Dist- Keonjhar- 758001, Odisha

Letter No. 1447 By Online/ Regd. Post Date:25.07.2023

CONSENT ORDER NO. 392/ RO/KJR:/2022-23

Sub:  Consent under Section 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and for
existing/new operation of the plant under section 21 of Air (Prevention & Control of Pollution) Act,
1981.

Ref:  Your Consent to Operate online Application No 5031900 received in complete form on
15.07.2023.

Consent to operate is hereby granted under section 25/26 of Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981 and
rules framed there under to

Name of the Sand Mines Kusei Sand Bed, Deogaon
(Plot No-1297, Khata No - 352 (Ac 11.50 or 4.654 Ha)
in Kusei River of Ghasipura Tahasil, Dist- Keonjhar

Name of the Occupier & Designation Sri Gorle Ramesh, Lessee
(Through Tahasildar, Ghasipura Keonjhar)
Address At: Deogaon, Tahasil: Ghasipura,

Dist- Keonjhar, Odisha.

This consent order is valid for the period up to 31.12.2024.

This consent order is valid for the products quantity, specified outlets, discharge quantity and
quality, specified chimney/stack, emission quantity and quality of emissions as specified below. This
consent is granted subject to the general and special conditions stipulated therein.

A. Details of Products Manufactured

Product Quanti
River Sand 2023-24 7000 Cum
(As Per Environmental Clearance)
2024-25 1750 Cum
(up to 31.12.2024 )

B. Discharge permitted through the following outlet subject to the standard

Outlet | Description of | Point of discharge | Quantity of Prescribed standard in mg/1 except pH
no outlet discharge KLD pH TSS BOD 0&G
or KL/hr. (mg/1)
1 Domestic Soak Pit via Septic 2 KLD 5.5- 100 30 10
Waste water tank 8.5

Contd...
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CONSENT ORDER

Page 2

C. Emission permitted through the following stack subject to the prescribed standard

Chimney
Stack No

Description of Stack

Stack
height (m)

Quantity of
emission

Prescribed Standard in mg/Nm?

PM S0,

NOx HZS

1

D. Disposal of solid waste permitted in the following manner

SI | Type of Solid
No | Waste

Quantity

generated

Quantity to
be reused on

Quantity to be
reused off site

Quantity
disposed off

Description of
disposal site

(TPD) site (TPD) (TPD) (TPD)

1

Wastes &
rejects

As per approved mining plan

2
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10.

11

GENERAL CONDITIONS FOR ALL UNITS.
The consent is given by the Board in consideration of the particulars given in the application. Any
change or alternation or deviation made in actual practice from the particulars furnished in the
application will also be the ground liable for review/variation/revocation of the consent order
under section 27 of the Act of Water (Prevention & Control of pollution) Act, 1974 and section 21 of
Air (Prevention & Control of Pollution) Act, 1981 and to make such variations as deemed fit for the
purpose of the Acts.
The mine/industry would immediately submit revised application for consent to operate to this
Board in the event of any change in the quantity and quality of raw material/and
products/manufacturing process or quantity/quality of the effluent/ rate of emission/air pollution
control equipment/system etc.
The applicant shall not change or alter either the quality or quantity or the rate of discharge or
temperature or the route of discharge without the previous written permission of the Board.
The application shall comply with and carry out the directives/orders issued by the Board in this
consent order and at all subsequent times without any negligence on his part. In case of non-
compliance of any order/directives issued at any time and/or violation of the terms and conditions
of this consent order, the applicant shall be liable for legal action as per the provisions of the
Law/Act.
The applicant shall make an application for grant of fresh consent at least 90 days before the date
of expiry of this consent order.
The issuance of this consent does not convey any property right in either real or personal property
or any exclusive privileges nor does it authorize any injury to private property or any invasion of
personal rights, nor any infringement of Central, State laws or regulation.
The consent does not authorize or approve the construction of any physical structure or facilities
or the undertaking of any work in any natural water course.
The applicant shall display this consent granted to him in a prominent place for perusal of the
public and inspecting officers of this Board
An inspection book shall be opened and made available to Board’s Officers during the visit to the
factory.
The applicant shall furnish to the visiting officer of the Board any information regarding the
construction, installation or operation of the plant or of effluent treatment system/air pollution
control system/stack monitoring system or any other particulars as may be pertinent for
preventing and controlling pollution of Water/Air.
Meters must be affixed at the entrance of the water supply connection so that such meters are
easily accessible for inspection and maintenance and for other purposes of the Act provided that
the place where it is affixed shall in no case be at a point before which water has been taped by the
consumer for utilization for any purposes whatsoever.
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13,

14.

15,

16.

175

18.

19

20.

21.

22.

23.

24.

£5;

26.

27,

28,

29.
30.
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12. Separate meters with necessary pipe-line for assessing the quantity of water used for each of the

purposes mentioned below.

a. Industrial cooling, spraying in mine pits or boiler feed.

b. Domestic purpose.

c¢. Process
The applicant shall display suitable caution board at the place where the effluent is entering into
any water-body or any other place to be indicated by the Board, indicating therein that the area
into which the effluents are being discharged is not fit for the domestic use/bathing.
Storm water shall not be allowed to mix with the trade and/or domestic effluent on the upstream of
the terminal manholes where the flow measuring devices will be installed.
The applicant shall maintain good house-keeping both within the factory and the premises. All
pipes, valves, sewers and drains shall be leak-proof. Floor washing shall be admitted into the
effluent collection system only and shall not be allowed to find their way in storm drains or open
areas.
The applicant shall at all times maintain in good working order and operate as efficiently as
possible all treatment or control facilities or systems installed or used by him to achieve with the
terms(s) and conditions of the consent.
Care should be taken to keep the anaerobic lagoons, if any, biologically active and not utilized as
mere stagnation ponds. The anaerobic lagoons should be fed with the required nutrients for
effective digestion. Lagoons should be constructed with sides and bottom made impervious.
The utilization of treated effluent on factory’s own land, if any, should be completed and there
should be no possibility of the effluent gaining access into any drainage channel or other water
courses either directly or by over flow.
The effluent disposal on land, if any, should be done without creating any nuisance to the
surroundings or inundation of the lands at any time.
If at any time the disposal of treated effluent on land becomes incomplete or unsatisfactory or
create any problem or becomes a matter of dispute, the industry must adopt alternate satisfactory
treatment and disposal measures.
The sludge from treatment units shall be dried in sludge drying beds and the drained liquid shall be
taken to equalization tank.
The effluent treatment units and disposal measures shall become operative at the time of
commencement of production.
The applicant shall provide port holes for sampling the emissions and access platform for carrying
out stack sampling and provide electrical outlet points and other arrangements for
chimneys/stacks and other sources of emissions so as to collect samples of emission by the Board
or the applicant at any time in accordance with the provision of the Act or Rules made therein.
The applicant shall provide all facilities and render required assistance to the Board staff for
collection of samples/stack monitoring/inspection.
The applicant shall not change or alter either the quality or quantity or rate of emission or install,
replace or alter the air pollution control equipment or change the raw material or manufacturing
process resulting in any change in quality and/or quantity of emissions, without the previous
written permission of the Board.
No control equipments or chimney shall be altered or replaced or as the case may be erected or re-
erected except with the previous approval of the Board.
The liquid effluent arising out of the operation of the air pollution control equipment shall be
treated in the manner and to the satisfaction of standards prescribed by the Board in accordance
with the provisions of Water(Prevention and Control of Pollution) Act, 1974 (as amended).
The stack monitoring system employed by the applicant shall be opened for inspection to this
Board at any time.
There shall not be any fugitive or episodal discharge from the premises.
In case of such episodal discharge/emissions the industry shall take immediate action to bring
down the emission within the limits prescribed by the Board in conditions/stop the operation of
the plant. Report of such accidental discharge/emission shall be brought to the notice of the Board
within 24 hours of occurrence.
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31

32,

33,

34.

35,

36.

37.

38.

39.

40.

41.

42.

43,

The applicant shall keep the premises of the industrial plant and air pollution control equipments
clean and make all hoods, pipes, valves, stacks/chimneys leak proof. The air pollution control
equipments, location, inspection chambers, sampling port holes shall be made easily accessible at
all times.
Any upset condition in any of the plant/plants of the factory which is likely to result in increased
effluent discharge/emission of air pollutants and/ or result in violation of the standards mentioned
above shall be reported to the Headquarters and Regional Office of the Board by fax/speed post
within 24 hours of its occurrence.
The industry has to ensure that minimum three varieties of trees are planted at the density of not
less than 1000 trees per acre. The trees may be planted along boundaries of the industries or
industrial premises. This plantation is stipulated over and above the bulk plantation of trees in that
area.
The solid waste such as sweeping, wastage packages, empty containers, residues, sludge including
that from air pollution control equipments collected within the premises of the industrial plants
shall be disposed off scientifically to the satisfaction of the Board, so as not to cause fugitive
emission, dust problem through leaching etc. of any kind.
All solid wastes arising in the premises shall be properly classified and disposed off to the
satisfaction of the Board by :

i.  Land fill in case of inert material, care being taken to ensure that the material does not give

rise to leachate which may percolate into ground water or carried away with storm run-off.
ii. Controlled incineration, wherever possible in case of combustible organic material.
ili.  Composting, in case of bio-degradable material.

Any toxic material shall be detoxicated if possible, otherwise be sealed in steel drums and buried in
protected areas after obtaining approval of this Board in writing. The detoxication or sealing and
burying shall be carried out in the presence of Board's authorized persons only. Letter of
authorization hall be obtained for handling and disposal of hazardous wastes.
If due to any technological improvement or otherwise this Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any control equipment
either in whole or in part) this Board shall after giving the applicant an opportunity of being heard,
vary all or any of such condition and thereupon the applicant shall be bound to comply with the
conditions so varied.
The applicant, his/heirs/legal representative or assignees shall have no claim whatsoever to the
condition or renewal of this consent after the expiry period of this consent.
The Board reserves the right to review, impose additional conditions or condition, revoke change
or alter the terms and conditions of this consent.
Notwithstanding anything contained in this conditional letter of consent , the Board hereby
reserves to it the right and power under section 27(2) of the Water (Prevention & Control of
Pollution) Act , 1974 to review any and/or all the conditions imposed herein above and to make
such variations as deemed fit for the purpose of the Act by the Board.
The conditions imposed as above shall continue to be in force until revoked under Section 27(2) of
the Water (Prevention & Control of Pollution) Act, 1974 and section 21 of Air (Prevention & Control
of Pollution) Act, 1981.
In case the consent fee is revised upward during this period, the industry shall pay the differential
fees to the Board (for the remaining years) to keep the consent order in force. If they fail to pay the
amount within the period stipulated by the Board the consent order will be revoked without prior
notice.
The Board reserves the right to revoke/refuse consent to operate at any time during period for
which consent is granted in case any violation is observed and to modify/stipulate additional
conditions as deemed appropriate.
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F. Special Conditions
GENERAL
1. The date of commencement of mine operation shall be informed to the Regional Office, SPCB,

Keonjhar.

This consent to operate granted under Section 25 of Water (Prevention & Control of Pollution) Act,
1974 and Section 21 of Air (Prevention & Control of Pollution) Act, 1981 subject to the mining plan
approved by the Joint Director of Geology, Keonjhar dtd 23.02.2022,Transfer of Environmental
Clearance obtained from SEIAA file no SIA/OR/300884/2023 dtd 21.06.2023 and EC Identification
No. EC23B0010R180821, dtd. 27.04.2023, Quarry Lease executed by the Tahasildar, Ghasipur dtd.
10.07.2023 and Letter Memo No. 11576, dtd. 02.07.2022 of HO, SPCB, Bhubaneswar regarding
obtaining NOC from Local Authority by the Tahasildar prior to grant of Lease for minor minerals.
The consent order is coterminous with expiry of Lease period or Expiry of approved Mining Plan or
Expiry of Environmental Clearance whichever is earlier.

Production quantity shall be restricted as per the approved mining plan and Environmental
Clearance capacity whichever less during the lease period.

The sand mining shall not be carried out within 200 m of any existing structure such as bridges,
dams, weirs, intake structure(s) either for irrigation or drinking water purposes, or any other cross
drainage structure.

The sand mining operations shall not affect the existing sources for irrigation or drinking water or
industrial purposes.

The depth of sand mining shall not exceed 1.0 m or water level whichever is less.

Transport of mineral will not be done through village / habitations.

Permission from the Competent Authority shall be obtained for drawl of ground water, if any,
required for the project.

Conservations measures shall be taken for protection of flora and fauna.

The proponent shall take necessary measures to ensure no adverse impact due to mining
operations on the human habitations existing nearby.

. The natural sand dune should not be disturbed.

All necessary statutory clearances shall be obtained before start of mining operations.

No mining shall be carried out in the vicinity of natural/ manmade archeological sites.

A river bed rehabilitation plan should be submitted within three months from the date of issue of
this order.

The unit has to obtain necessary permission from the concerned authority for transportation of
sand through village/ public roads.

The unit shall abide by the provisions under E(P) Act, 1986 and other rules framed there under,
This Consent order has been issued without prejudice to any legal dispute arising in future with
respect to the ownership of the land and other land disputes.

Mines shall provide adequate sanitation facilities for its workers to avoid any open defecation and
unhygienic condition in its surrounding areas

The Board may impose further conditions or modify the conditions as stipulated in this order
during installation and / or at the time of obtaining consent to operate and may revoke this order
in case the stipulated conditions are not implemented and / or information are found to have been
suppressed / wrongly furnished in the application form.

The vehicles for transportation of sand from the site should be in good condition and should have a
pollution check certificate and should confirm to applicable air and noise emission standards and
should be operated only during non- peak hours.

Unit has to take prior permission from the concerned authority / State PWD department,
Government of Odisha for transportation of the Sand in local village/ Panchayat roads and main
roads.

The vehicle shall not be overloaded and shall be covered with Tarpaulin.

The water sprinkling should be carried out on the village roads/ Kachha roads to control fugitive
dust emission during transportation of sand.
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Water sprinkling system should be provided in haul roads, transportation roads, quarry areas,
stocked piles areas and other dust generating points to control fugitive dust emission in order to
meet the prescribed standard of National Ambient Air Quality inside the mining lease area.

WATER POLLUTION CONTROL

The unit shall ensure that sand mining does not in any way disturb the flow pattern of the river
water.

Sand quarrying shall not be carried out in streams within 1/5 of the width of the stream bed from
the bank.

Domestic effluent shall be treated and disposed off in septic tank followed by soak pit to be
constructed as per BIS specification and under no circumstances, any waste water shall be
discharged to River/River bed.

SOLID & HZARDOUS WASTE MANAGEMENT

The area from which the sand has been extracted be leveled and free of any foreign debris or
materials,

The surface of stock pile and sand processing areas outside the river bed to be scarified to a depth
of 50 em, graded evenly and the top soil previously stored, returned to its original depth over the
area.

Rejected sands if any shall be disposed off on filling low lying areas inside the lease hold area in
proper manner without causing any environmental pollution.

The solid wastes, rejects/dust generated from the quarry shall be collected and suitably disposed
off in an environmental sound manner and in no case such wastes shall be disposed off in
River/River bed.

The occupier must comply with the conditions stipulated in section A, B, C, D, E and F to keep this consent
order valid.

To

Sri Gorle Ramesh, Lessee
M/s Kusei Sand Bed

At- Deogaon, Tahasil- Ghasipura,
Dist- Keonjhar, Odisha. Q 4,5)07"5
,)/S 0
REGIONAL OFFICER
Memo No: /pt. [NY¢€ Dt 2L-0T 2025
Copy, forwarded to
1. The Member Secretary, State Pollution Control Board, Bhubaneswar.
2. The Collector & District Magistrate, Keonjhar.
3. The Joint Director of Geology, Keonjhar.
4. The Divisional Forest Officer, Keonjhar.
5. The Tahasildar, Ghasipura, Keonjhar. /e A%
) 6. Copy to Guard File. =X 1 ’9/\’7/)
REGIONAL OFFICER
Trwe Copy Atlesiew

e

Advocate
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A o 121 AFFIDAVIT
. Shri Sangram Kishore Bhuyan , aged about 34 years, S/o. Panchanan Bhuyan, Resident of
Village-Patilo, “P.O- Bhaluka,P.S-Ramachandrapur, District-Keonjhar, do hereby solemnly

affirm stdte as follows:-
1. That, I am the owner of 10 Wheeler Tipper/hyva of capacity of 12 cum bearing

registration no.0OD04-2475.
2. That, my aforesaid hyva was hired by Shri Tapas Kumar Bal to transport 192 cum of

sand from the Kusei sand bed from date 20.06.2023 to 25.12.2023.
3. That, I was paid an amount of Rs.1,90,000 (One Lakh Ninety Thousand) by Shri Tapas

K imar Bal for his aforesaid work of transportation of Sixteen Trips sand.

4. That, the transportation of sand was done to various locations such as Harichandanpur,
,Keonjhar ,Baleswar,Jajpur road of Jajpur District,Bhadrak District.

5. Thpt, the present affidavit is being sworn to be filed before the Hon’ble National

Green Tribunal.
6. THat, the facts stated above are true to the best of my knowledge and belief. —

Identified by ~
i | :ﬂ%/&f‘? hs S 3 b
A(évocat’a"ﬂ’“ ponent

CERTIFICATE

Certified that the contains of the present affidavit have been read over and
ciglained to the deponent in Odia and after understanding the same, the deponent has
put his signature/LTI in the present affidavit.

g ) f U II;lacc(:i:' g s
Nt T Lt iR o
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I, Shri Saroj Kumar Parida , aged about 47 years, S/o. Late Lalit Mohan Parida, Resident of
Village-Salapada, P.O- Salapada,P.S-Ghasipura, District-Keonjhar, do hereby solemnly affirm

state as follows:-
1. That, I am the owner of 06 Wheeler Tipper/hyva of capacity of 06 cum bearing

registration no.OR16C-4383.

2. Thét, my aforesaid hyva was hired by Shri Tapas Kumar Bal to transport 180 cum of
sand from the Kusei sand bed from date 01.07.2023 to 10.12.2023.

3. Thét, I was paid an amount of Rs.1,80,000 (One Lakh Eighty Thousand) by Shri Tapas
Kumar Bal for his aforesaid work of transportation of Thirty Trips sand.

4. ThA, the transportation of sand was done to various locations such as Harichandanpur,
JKeonjhar ,Jajpur road of Jajpur District,Bhadrak District.

5. That, the present affidavit is being sworn to be filed before the Hon’ble National

Grgen Tribunal.
ThAt, the facts stated above are true to the best of my knowledge and belief.

ldegxtiﬁedby < Yy Q ’ ?
Adafoc'aleax‘/ Depo;e

nt
CERTIFICATE
! Certified that the contains of the present affidavit have been read over and
explained to the deponent in Odia and after understanding the same, the deponent has

put his signature/LTI in the present affidavit.

8 ,
~ Place: - | ﬁ}\__
i 9&( Dated: (’{’ /)03_73(_4 Advoc |
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AFFIDAVIT

(V -
, Shri Manash Kumar Barik, aged about 40 years, S/o0.Gouranga Charan Barik, Resident of

VillageﬁBarigaon, P.O-Bailo, P.S-Ghasipura, District-Keonjhar, do hereby solemnly affirm

state afrd;ollows:—
1. That, 1 am the owner of 06 Wheeler Tipper/hyva of capacity of 06 cum bearing

r’l%;lgistration no.OR16C-3690.
hat, my aforesaid hyva was hired by Shri Tapas Kumar Bal to transport 180 cum of
sand from the Kusei sand bed from date 01.08.2023 to 13.09.2023.
3. 'l%mt, I was paid an amount of Rs.1,80,000 (One Lakh Eighty Thousand) by Shri Tapas
mar Bal for his aforesaid work of transportation of Thirty Trips sand.

4. That, the transportation of sand was done to various locations such as

: richandanpur,Keonjhar,Jajpur road of Jajpur District,Bhadrak District.
5. That, the present affidavit is being sworn to be filed before the Hon’ble National

@N
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Green Tribunal. .
6. That, the facts stated above are true to the best of my knowledge and belief.
Identified by
A_dvocaal\/ ' Deponent \
f CERTIFICATE

Certified that the contains of the present affidavit have been read over and
dkplained to the deponent in Odia and after understanding the same, the deponent has
paut his signature/LTI in the present affidavit.

Jeponem MA'ML. w&voﬁlg—-

SATIKANTAY Ar.!’ i ety identified by St . L= Z0oV
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: l,/St{rl Sufendra Kumar Sahoo, aged about 45 years, S/o.U&dra Sahoo, Resident of Village-

Barigaon,; P.O- Bailo,P.S-Ghasipura, District-Keonjhar, do heréby solemnly affirm state as

follows:- ~
1. That, I am the owner of 06 Wheeler Tipper/hyva of capacity of 06 cum bearing
registration no.OR09H-0353. —

2. That, my aforesaid hyva was hired by Shri Tapas Kumar Bal to transport 1;30\cﬁin of
sand from the Kusei sand bed from date 20.06.2023 to 15.12.2023.

3. That, I was paid an amount of Rs.1,90,000 (One Lakh Ninety Thousand) by Shri Tapas
Kumar Bal for his aforesaid work of transportation of Thirty Trips sand.

4. Thdl, the transportation of sand was done to various locations such as
Harichandanpur,Baleswar,Keonjhar ,Jajpur road of Jajpur District,Bhadrak District.

5. Thdt, the present affidavit is being sworn to be filed before the Hon’ble National

Green Tribunal.
6. Thél. the facts stated above are true to the best of my knowledge and belief.

. ldeéuiﬁcd by

| DOFENI YT~ Wowm
Advocataj“/ WYS"\)'IL

Deponent
; CERTIFICATE
B Certified that the contains of the present affidavit have been read over and
e.\';ﬁ!‘:}ined to the deponent in Odia and after understanding the same, the deponent has

putthis signature/LTI in the present affidavit.
g . Place: i }«‘
-|¥ B 9% Dated: nponcmgﬁlw”‘ l‘dﬁéﬂ‘v.{gc'
SATIKANTAPAL, semny 1dentified by Sn ZI=—227/
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about 45 years, S/o.Late Dayanidhi Sahoo, Resident of

Village-Ghasipura, P.O- Ghasipura,P.S-Ghasipura, District-Keonjhar, do hereby solemnly

affirm state as l'olio\\s -

l.

2.

-—

Thdl, 1 am the owner of 06 Wheeler Tipper/hyva of capacity of 06 cum bearing
nglSll‘athIl no.OR16C-6374.
That, my aforesaid hyva was hired by Shri Tapas Kumar Bal to transport 90 cum of sand

from the Kusei sand bed from date 01.07.2023 to 10.11.2023.
Thzﬁ, [ was paid an amount of Rs.90,000 (Ninety Thousand) by Shri Tapas Kumar Bal
for his aforesaid work of transportation of Fifteen Trips sand.

Thadt, the transportation of sand was done to various locations such as
Hatjchandanpur,Baleswar Jajpur road of Jajpur District,Bhadrak District.

Thdt, the present affidavit is being sworn to be filed before the Hon’ble National
Green Tribunal.

That, the facts stated above are true to the best of my knowledge and belief.

Idcptiﬁed by

Advocaaj-\/-
ﬂ CERTIFICATE

Certified that the contains of the present affidavit have been read over and
explained to the deponent in Odia and after understanding the same, the deponent has
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Resident of Village-

- _,--—--f'}., e
i I. Shri Sudecp Kumar Sahu, aged about 35 ycars, S/o.Balaram Sahu,
nnly affirm state as

Naduan, .O- Naduan, P.S-Ghasipura, District-Keonjhar, do hereby soler

-

follows:- : .
1. That. I am the owner of 06 Wheeler Tipper/hyva of capacity of 06cum bearing

registration no.OR16C-9850.
That, my aforesaid hyva was hired by Shri Tapas Kumar Bal to transport 150 cum of

sand from the Kusei sand bed from date 25.07.2023 to 30.10.2023.

3. That, | was paid an amount of Rs.1.50,000 (One Lakh Fifty Thousand) by Shri Tapas
Kumar Bal for his aforesaid work of transportation of Twenty five Trips sand.

4. That. the transportation of sand was done to various locations such as
[arichandanpur,KeonjharJajpur road of Jajpur District,Bhadrak District.

5. That, the present affidavit is being sworn to be filed before the Hon’ble National
Green Tribunal. ' '

6. That, the facts stated above are true to the best of my knowledge and belief.

Identified by
/gude.?f? ey fod)
Advocate Deponent <
CERTIFICATE
Certified that the contains of the present affidavit have been read over and
explained to the deponent in Odia and after understanding the same, the deponent has
put his signature/LTI in the present affidavit.

! Nlace: aL_,
R&ﬁﬁﬁ:f”p 7 &utcd: Q ! Advocile
"SATIKANTA BAYT, f ML
NOTARY PUBLAL semy identified by S¥ 7 - L2707
AUNDLPUF, Advocate sworn before me
€S L0120 w nmmeoams
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AFFIDAVIT

<« = : i
-1, Eﬁl Ramakanta Nayak , aged about 71 years, S/0.Late Bangshidhara Nayak, Resident of
Village-Bhandaridiha, P.O- Bhandaridiha,P.S-Ghasipura,District-Keonjhar, do hereby

solemnly affirm state as follows:-

1.

2.

That, I am the owner of 10 Wheeler Tipper/hyva of capacity of 12 cum bearing
registration no.OR09K-4273. -

That, my aforesaid hyva was hired by Shri Tapas Kumar Bal to transport 180 cum of
sand from the Kusei sand bed from date 20.06.2023 to 15.12.2023.

Th'at, I was paid an amount of Rs.1,90,000 (One Lakh Ninety Thousand) by Shri Tapas
Kumar Bal for his aforesaid work of transportation of Fifteen Trips sand.

That, the transportation of sand was done to various locations such as Harichandanpur,
,Kgonjhar ,Baleswar,Jajpur road of Jajpur District,Bhadrak District.

That, the present affidavit is being sworn to be filed before the Hon’ble National

Gregen Tribunal.

That, the facts stated above are true to the best of my knowledge and belief. 4\/

Id¢ntified by g
Ac&ocatg\'\/ . Depgnent ™~ ;
- CERTIFICATE
! Certified that the contains of the present affidavit have been read over and

explained to the deponent in Odia and after understanding the same, the deponent has
puhhis signature/LTI in the present affidavit.

Place:
v B Té(a Dated: Advocate
(8 ) seponen£arr@ bepnte Degr

sm;::yljlgﬂl gf}fj‘ oemny identifiad by Sy -__:EZW
NO pyBLIz, Advg? SO DETOr, me on
\ = ' 3 9 )

ANANDAP 1} o, f /5 % at Anandapw
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Al AFFIDAVIT
, Shri Brahmananda Sahu, aged about 49 years, S/o0.Akhaya kumar Sahu, Resident of Village-
Naduan, P.O- Naduan,P.S-Ghasipura, District-Keonjhar, do hereby solemnly affirm state as

follows:- i
1. That, I am the owner of 06 Wheeler Tipper/hyva of capacity of 06 cum bearing

registration no.OR09K-5045.
2. That, my aforesaid hyva was hired by Shri Tapas Kumar Bal to transport 150 cum of

sand from the Kusei sand bed from date 15.07.2023 to 15.12.2023.

3. That, I was paid an amount of Rs.1,50,000 (One Lakh Fifty Thousand) by Shri Tapas
Kufhar Bal for his aforesaid work of transportation of Twenty five Trips sand.

4. That, the transportation of sand was done to various locations such as
Harichandanpur,Baleswar,Keonjhar ,Jajpur road of Jajpur District,Bhadrak District.

5. That, the present affidavit is being sworn to be filed before the Hon’ble National

Green Tribunal. —_—
6. That, the facts stated above are true to the best of my knowledge and belief.

Identified by :
o Boehrarardad Laha)
Advo Deponent
CERTIFICATE

Certified that the contains of the present affidavit have been .read over and
explained to the deponent in Odia and after understanding the same, the deponent has

pufihis signature/LTI in the present affidavit.

Place:
Dated: Q'Eﬂf‘-hmmxgﬂ _:%-ﬂ.‘édvocje )
Jepon‘-’ub—*.m - H-f_
oemy fdentitied by 54 At/
pe Jwarn oe.Dfe (Mg g1

T g M..\ puakap




= 627 —

%
s
A L "', Gty SO 27 ol \
i A | X ) i/ A

78 ANANDAPUR BAR ASSOCUTION &

@%

SLNO 40234 ' b

G@QI aﬁ%srr ODlSHA 67AA 472993

AFFIDAVIT
4 ;hn Saroj Kumar Rout, aged about 42 years, S/oDayanidhi Rout, Resident of Village-Jhatia
sahl, P.O- Jajpur road,P.S-Jajpur ,District-Jajpur, do hereby solemnly affirm state as follows:-
1. That, I am the owner of 14 Wheeler Tlpper/hyva of capacity of 16 cum bearing
registration no.OD04Q-7575. _—
2. That, my aforesaid hyva was hired by Shri Tapas Kumar Bal to transport 200 cum of
sand from the Kusei sand bed from date 30.06.2023 to 20.12.2023.
3. That, I was paid an amount of Rs.2,00,000 (Two Lakhs) by Shri Tapas Kumar Bal for
hi§ aforesaid work of transportation of Thirteen Trips sand.
4. That, the transportation of sand was done to various locations such as Harichandanpur,

,Kﬁ:onjhar ,Baleswar,Jajpur road of Jajpur District,Bhadrak District.
5. That, the present affidavit is being sworn to be filed before the Hon’ble National

Green Tribunal.
6. That, the facts stated above are true to the best of my knowledge and belief.

Id€ntified by
Koui -

Acq Deponent
CERTIFICATE
Certified that the contains of the present affidavit have been read over and
cxplamed to the deponenl in Odia and after understanding the same, the deponent has
put his signature/LTI in the present affidavit.

| Place: ﬁ B
% Dated: Aduae |
TIKAN A:‘Lg any.
:‘;mmpuguz 2etng identified by Sn:-ZJ&“L
. Advocate norn vefore ma om

ANANDAPUF
. y Axandapay.
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1. S{)ri Rajib Lochan Jena, aged about 39 years, S/0.Rama Chandra Jena, Resident of Village-
Fakirpur, P.O-Fakirpur, P.S-Anandapur, District-Keonjhar, do hereby solemnly affirm state as
follows:-
1. That, I am the owner of 10 Wheeler Tipper/hyva of capacity of 12 cum bearing

registration no.OD22E-0729.

2. That, my aforesaid hyva was hired by Shri Tapas Kumar Bal to transport 120 cum of
sand from the Kusei sand bed from date 12.06.2023 to 15.09.2023.

3. That, I was paid an amount of Rs.1,20,000 (One Lakh Twenty Thousand) by Shri Tapas
Kumar Bal for his aforesaid work of transportation of Thirty Trips sand.

4. THat, the transportation of sand was done to various locations such as
Harichandanpur,Keonjhar,Jajpur road of Jajpur District,Bhadrak District.

5. THat, the present affidavit is being sworn to be filed before the Hon’ble National
.Green Tribunal. — .

6. THat, the facts stated above are true to the best of my knowledge and belief.

Identified by

Aavocatea‘l"’ qz%j:b%nemdo LLO'—M J—Mq

CERTIFICATE P
B Certified that the contains of the present affidavit have been read over and
eﬁ;lained to the deponent in Odia and after understanding the same, the deponent has
ptt his signature/LTI in the present affidavit.

f Place: i\
é%ﬂ/pated: & 2 Adv e

SATIKANTA PATI | -'eﬂulluu-.-g).‘.&.“%" Lb}‘{
NOTARY PUBLICH 2emg dentihied by s LT 9399

Afvaca y swar,. D=107 ¢ (g on
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ut 48 years, S/o.Debendranath Bhuyan,

sidentof Hatisila, Village-Hatisila, P.0-Deogaon, P.S-Ghasipura, District- Keonjhar,Do
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AFFIDAVIT

ducted over the Kusei Sand

Bal, S/o.Hrusikesh Bal, At-Deogan, Dist-Keonjhar has been

over the Kusei Sand Bed since long.
een transporting illegal, mined sand from the

for the purposes of filing before the Hon’ble

That, the facts stated above true to the best of my knowledge and belief.

Deponent S
CERTIFICATE ng’:'"fh

t the contents of the present affidavit have been read over and
explained to the deponent in Odia and after understanding the same, the deponent
has put his signature/LTI in the present affidavit.

Advzgg\
epunemitas_CFN Wity e,

neing‘ldentiﬁed by Sn . I=1.7%0/

2. .That, Shri Tapas Kumar
g indulging in illegal mining activities
3. That, Shri Tapas Kumar Bal, has b
§ Kusei Sand Bed in several trucks.
4. That, this affidavit is being sworn
§ National Green Tribunal.
5.
2 8
. " Identified by
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b Place:
Dated:
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NOTARY PUBLIT
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I, Shri Biswajit Das, aged about 32 Years, S/0. Gagan Bihari das, Resident of
illage- Deogaon, P.O- Deogaon, P.S-'Ghasipura, District- Keonjhar, Do hereby

Solemnly affirm state as follows:-- -

1.

2.

That, I am the resident of Village- Deogaon, and aware of the mining activities being
conducted over the Kusei Sand Bed, Deogaon.
That, Shri Tapas Kumar Bal, S/o.Hrusikesh Bal, At-Deogan, Dist-Keonjhar has been
indulging in illegal mining activities over the Kusei Sand Bed since long.

That, Shri Tapas Kumar Bal, has been transportmg illegal, mined sand from the Kusei

Sand Bed in several trucks.
That, this affidavit is being sworn for the purposes of filing before the Hon’ble National

Gx%cn Tribunal. E—
That, the facts stated above true to the best of my knowledge and belief.

Idéntified by i
Becws ot DaPh

Advocat?ﬂ/l/\ Deponent

CERTIFICATE

b Certified that the contents of the present affidavit have been read over and
lained to the deponent in Odia and after understanding the same, the deponent has

put his signature/LTI in the present affidavit.
B

Place: . {1
%’ ?Z{ Dated: Jepumrﬁ,_ﬂ' Advoca
SATIKANTA PATI | ; -

oeiny ideatifiec by S T?;;y

PUB
H(LTAR;Y ( J:": Advocate sworn pefore me on

' : ]
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: i I, Smt Tapaswini Dash, aged about 29 Years, H/o.Biswajit Dash , Resident of

= Deéagon,‘ Village- Deogaon, P.O- Deogaon, P.S-:Ghasipura, District- Keonjhar, Do hereby
Solemnly affirm state as follows:--

1. That, I am the resident of Village- Deogaon, and aware of the mining activities being

conducted over the Kusei Sand Bed, Deogaon.

2. That, Shri Tapas Kumar Bal, S/o.Hrusikesh Bal, At-Deogan, Dist-Keonjhar has been
indulging in illegal mining activities over the Kusei Sand Bed since long.

3. That, Shri Tapas Kumar Bal, has been transporting illegal, mined sand from the Kusei

Sand Bed in several trucks.
4. Thgt, this affidavit is being swom for the purposes of filing before the Hon’ble National

 Green Tribunal.
e Thgt, the facts stated above true to the best ofmy-knowledge and belief.

-
Identified by "[ZLPOK Seo fm}' o —
Adéoc Deponent |

CERTIFICATE

v Certified that the contents of the present affidavit have been read over and
expjained to the deponent in Odia and after understanding the same, the deponent has

put his signature/LTI in the present affidavit.

:
g Place:
. H Dated: -— Advoi"\
SATIKANTA A ' Z pepohSiPr i, D agh
NOTARY PUBLIGY setng 1dentified by St domand 2727

Advqmr swarn pelore me oo
dn__.ELQJZ&Atm:.mdam:

ANANDAMIF,
' B
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62 I, Shri Ranjan Kumar Bal, aged about 54 Years, S/o. Late- Minaketana Bal,
q) «ﬁ&ld t of Deogaon, Village- Deogaon, P.O- Deogaon, P.S- Ghasipura, District- Keonjhar,
Do hereby Solemnly affirm state as follows:--

1. That, I am the resident of Village- Deogaon, and aware-ef-the mining activities being

conducted over the Kusei Sand Bed, Deogaon.

2. That, Shri Tapas Kumar Bal, S/o.Hrusikesh Bal, At-Deogan;, Dist-Keonjhar has been
indulging in illegal mining activities over the Kusei Sand Bed since long.

3. That, Shri Tapas Kumar Bal, has been transporting illegal, mined sand from the Kusei

Sand Bed in several trucks.
4. ThaF this affidavit is being sworn for the purposes of ﬁlmg before the Hon’ble National

Green Tribunal.
5. Tha& the facts stated above true to the best of my knowledge and belief,

—

Iderftified by %_,7 s Ko £y 0
' Ad\ﬂ)catea—l,w | g Deponent
CERTIFICATE

: Certified that the contents of the present affidavit have been read over and
explpined to the deponent in Odia and after understanding the same, the deponent has

put his signature/LTI in the present affidavit.

Place:
;ﬂq Dated: lz%je\y\ Wi )9, @‘_,
,;lﬁ IRPUNIE b sacene e
SAT’KANT PA oeny ldenUﬂCd by SN . :...--
NOTARYPUBLIG; | Advocate s\vorn pefore m.nn

ANANDAPUF
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o 4\ I, Smt Babita Sethi, aged about 25 Years, H/o. Balaram Sethi, Resident of

2.

I%Jgao ' Village- Deogaon, P.O- Deogao P.S- Ghasipura, Dlstrlct- Keonjhar, Do hereby
Solemnly, affirm state as follows:--

1.

That, I am the resident of Village- Deogaon, and aware of the mining activities being
conducted over the Kusei Sand Bed, Deogaon.

That, Shri Tapas Kumar Bal, S/o.Hrusikesh Bal, At-Deogan, Dist-Keonjhar has been
indulging in illegal mining activities over the Kusei Sand Bed since long.

That, Shri Tapas Kumar Bal, has been transporting illegal, mined sand from the Kusei

- Sand Bed in several trucks.

Th%t, this affidavit is being sworn for the purposes of filing before the Hon’ble National

Grgen Tribunal.
hgt, the facts stated above true to the best of my knowledge and belief.

Identified by . .
; Bebiia <y, _

Advoca Deponent
CERTIFICATE

g Certified that the contents of the present affidavit have been read over and
explained to the deponent in Odia and after understanding the same, the deponent has
puf his signature/LTT in the present affidavit.

: Place: a
Cﬁl\ﬁ, % ;fb( Dated: :;00%:4" J—Q Q ) 4 Advo
]
S o f“iﬁ—fm
o —
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eogaon, Village- Deogaon. P.O- Deogaon, P.S- Ghasngura, asipura, District- Keonjhar, Do hereby
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I, Shri Kamal Lochan palei, aged about 37 Years, S/o. Sontosh Palei, Resident

Solemnly affirm state as follows:--

1.

2.

That, T am the resident of Village- Deogaon, and aware of the mining activities being
conducted over the Kusei Sand Bed, Deogaon. S

That, Shri Tapas Kumar Bal, S/o.Hrusikesh Bal, At-Deogan, Dist-Keonjhar has been
indulging in illegal mining activities over the Kusei Sand Bed since long.

That, Shri Tapas Kumar Bal, has been transporting illegal, mined sand from the Kusei
Sand Bed in several trucks.

That, this affidavit is being swom for the purposes of filing before the Hon’ble National

Green Tribunal.
That, the facts stated above true to the best of my my knowledge and belief.

E L
Identified by ) .

B VReta) Lo Qaapn :}\'\ Ty
Advocate Deponent

g CERTIFICATE

Certified that the contents of the present affidavit have been read over and
explained to the deponent in Odia and after understanding the same, the deponent has
pughis signature/LTI in the present affidavit.

E - Place:

%9 % Datcd:. x"L%‘L Seeme vf [‘0% rb%f Advocate

SATIKANTA PATT, |

veing ideatrfied by sr . j:

NOTARY PUBLIG; Advocate sworn before ma g

AHANDAPUF
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9( M T I, Shri Balaram Sethi, aged about 28 Years, S/o. Narayan Sethi, Resident of
: eog illage- Deogaon, P.O- Deogaon, P.S- Ghasipura, District- Keonjhar, Do hereby
Z{ lemﬁly affirm state as follows:-- —_—

. That, I am the resident of Village- Deogaon, and aware of the mining activities being
conducted over the Kusei Sand Bed, Deogaon.

That, Shri Tapas Kumar Bal, S/o.Hrusikesh Bal, At-Deogan, Dist-Keonjhar has been
indulging in illegal mining activities over the Kusei Sand Bed since long.

3. That, Shri Tapas Kumar Bal, has been transporting illegal, mined sand from the Kusei

Sand Bed in several trucks.
4. That, this affidavit is being swom for the purposes of filing before the Hon’ble National

Green Tribunal.
5. That, the facts stated above true to the best of my knowledge and belief.

!\)

Idéntified by |
Beabarar 2y,

Ajvocata""“ Deponent

i CERTIFICATE

Certified that the contents of the present affidavit have been read over and
chlamed to the dcponent in Odia and after understanding the same, the deponent has

puﬁ his signature/LTI in the present affidavit.

Place: &aeq
% 9% Dated: Deponen Caslal ;C{J*A‘: Advae
smmm AT, semg (deatified by X L do
NOTARYPUBLIG Advocie swarp before mis on

YT aZ « Apandapuy
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(:{/‘ I, Shri Biswajit Panigrahi, aged about 19 Years, S/o. Kalandi Panigrahi,
, District- Keonjhar,

Deogaon, Village- Deogaon, P.O- Deogaon, P.S- Ghasipura
rdby Solemnly affirm state as follows:-- _—_

v
That, I am the resident of Village- Deogaon, and aware of the mining activities being

conducted over the Kusei Sand Bed, Deogaon.

That, Shri Tapas Kumar Bal, S/o.Hrusikesh Bal, At-Deogan, Dist-Keonjhar has beén
indulging in illegal mining activities over the Kusei Sand Bed since long.

3. That, Shri Tapas Kumar Bal, has been transporting illegal, mined sand from the Kusei

Sand Bed in several trucks.
That, this affidavit is being sworn for the purposes of filing before the Hon’ble National

Green Tribunal.
5. That, the facts stated above true to the best of my knowledge and belief.

[ -
Ideintiﬁed by 2 25wt faﬂt‘gﬂ“/‘/
Advocaavv Deponent

B CERTIFICATE ‘

: Certified that the contents of the present affidavit have been read over and
explained to the deponent in Odia and after understanding the same, the deponent has

pufihis signature/LTI in the present affidavit.

y Place: ' —

—H e ?@r Dated: )e‘%ﬂgwi- _ Pﬁm Ad@g/l——-
. SATIKANTA oetny ideatified by S \= Loy
NOTARYPUBLI Adyocete swaru osiora me oo

ANANDAP! IR 5'—3—%—&’-12‘\74 Apandapuy
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= o 9 2 Shri Sarat Kumar Das, aged about 69 Years, S/o. Shyam sundar Das,
Resi ent of Deogaon Village- Deogaon, P.O- Deogaon, P.S- Ghasipura, District- Keonlhar,
Do hereby:Solemnly affirm state as follows:--

1.

2.

That, I am the resident of Village- Deogaon, and aware of the mining activities being

conducted over the Kusei Sand Bed, Deogaon.
That, Shri Tapas Kumar Bal, S/o.Hrusikesh Bal, At-Deogan, Dist-Keonjhar has been

indulging in illegal mining activities over the Kusei Sand Bed since long.

- That, Shri Tapas Kumar Bal, has been transporting illegal, mined sand from the Kusei

Sand Bed in several trucks.
Thaf] this affidavit is being sworn for the purposes of filing before the Hon’ble National

Green Tribunal.
That} the facts stated above true to the best of my knowledge and belief.

Identified b S— ﬂ
enfified by | C:_K\ 7
Advpc@\«/‘ Deponent
CERTIFICATE

B Certified that the contents of the present affidavit have been read over and
explgined to the deponent in Odia and after understanding the same, the deponent has

put his signature/LTI in the present affidavit.

Place:

Beoon%n...__.h'l D e Advo%‘//~

i
&&3’/ Dated:
T (-97/( oeiny Idﬂnuﬂed by

SATIKANTAPADD, .
NOTARY PUBLIL Advocate
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o
Ly =
g/fl M. 3 -’9 f( I, Shri Rajib Lochan Jena, aged about 37 Years, S/o. Arta Ballav Jena, Resident
{ of! 6eog_aon, Village- Deogaon, P.O- Deogaon, P.S- Ghasipura, District- Keonjhar, Do hereby
Solemnly affirm state as follows:--

1. That, I am the resident of Village- Deogaon, and aware of the mining activities being
conducted over the Kusei Sand Bed, Deogaon.

2. That, Shri Tapas Kumar Bal, S/o.Hrusikesh Bal, At-Deogan, Dist-Keonjhar has been
indulging in illegal mining activities over the Kusei Sand Bed since long.

3. That, Shri Tapas Kumar Bal, has beentransporting illegal, mined sand from the Kusei

Sand Bed in several trucks.
4. That, this affidavit is being sworn for the pucposes of filing before the Hon’ble Nationa

Green Tribunal. ' '
5. THat, the facts stated above true to the best of my knowledge and belief.

i
Identified by Q"{"B {,o OAW\ e S

A&Voc%’/*/ Deponent

CERTIFICATE

i‘ Certified that the contents of the present affidavit have been read over and
ex?laincd to the deponent in Odia and after understanding the same, the deponent has
put his signature/LTI in the present affidavit. '

f

g Place:

@3”%&( Dated: Jepm.)'ﬂ:).-mn JCra Adv@é"l———
SATIKANTAﬁ‘n { nemng idoatified by sem LTS | Q’yr
NOTARYPUBUC-‘. Advingate dwarci nelgre ingon

WDAP”F d ° M ..u!,,ﬁpam{wg
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i I, Shri Rati Ranjan Pati, aged about 32 Years, S/o. Manoranjan Pati, Resident
0 pe‘ééaénz,/(village- Dedgaon, P.O- Deogaon, P.S- Ghasipura, District- Keonjhar, Do hereby
Solemnly affirm state as follows:-- )

1. That; I am the resident of Village- Deogaor, and aware of the mining activities being
conducted over the Kusei Sand Bed, Deogaon.

2. That; Shri Tapas Kumar Bal, S/o.Hrusikesh Bal, At-Deogan, Dist—Keonjhar has been
indulging in illegal mining activities over the Kusei Sand Bed since long.

3. That] Shri Tapas Kumar Bal, has been transporting illegal, mined sand from the Kusei

Sand Bed in several trucks.
4. That] this affidavit is being swomn for the purposes of filing before the Hon’ble National

Green Tribunal.
5. That, the facts stated above true to the best of my y knowledge and belief.

B
Idengiﬁed by . %.
. %h/ . reow Q)] awn ((,D
Advgcate Deponent

CERTIFICATE

B Certified that the contents of the present affidavit have been read over and
explained to the deponent in Odia and after understanding the same, the deponent has

put His signature/LTI in the present affidavit.

: |
Place: ‘
%‘——4 Dated: ’Lo-{{ Advoa’k/
-t 90/( mponem..-_.._\) )
SATIKANTA PATZ oeiny identified by Srt ...Ljom/

NOTARY PUBLI-~ B
A ANANDAPIIF

i bt fa et

ko o
s giaie 3

Advocate sworn before me an

Ansadgper
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AY
Q'}Y 1 I, Shri Susanta Kumar Pati, aged about 30 Years, S/o. Santanu Kumar Pati,

cs{t%nt of Deogaon, Villm gaon, P.O- Deogaon, P.S- Ghasipura, District- Keonjhar,
Do hereby Solemnly affirm state as follows:—-

That, I am the resident of Village- Deogaon, and aware of the mining activities being

conducted over the Kusei Sand Bed, Deogaon.

That, Shri Tapas Kumar Bal, S/o.Hrusikesh Bal, At-Deogan, Dist-Keonjhar has been
indulging in illegal mining activities over the Kusei Sand Bed since long.

That, Shri Tapas Kumar Bal, has been transporting illegal, mined sand from the Kusei

Sand Bed in several trucks. —
4. That, this affidavit is being swom for the purposes of filin

Greéen Tribunal.
5. That, the facts stated above true to the best o

1.

2.

g before the Hon’ble National

fmy knowled-—g—e and belief.

i
Identified by )
g SuSantN kv man Paty
"~ Advoca Deponent
§ CERTIFICATE

Certified that the contents of the present affidavit have been read over and
eprained to the deponent in Odia and after understanding the same, the deponent has

put pis signature/LTI in the present affidavit,

) seiny identificd By 3% e
NOTARYPUBUQ Advocait dwain pelore g dm

ANANDAPUF @,..Qf.}..[,ﬂ?ﬁgﬁr .'mnm‘.a‘m}l -

L Place: P
C/g-;%j’*b‘y,( Dated: Q(m,g W Pty Ad;o&é,Lk._
SAT’KANT P"Ar‘; DePONE dlemw. e » T:TW
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1"“( é I, Shri Santosh Ig_lﬂnar Bal, aged about 30 Years, S/o. Rajendra Kumar Bal,
. rds;fgﬁf Deogaon, Village-ﬁ@&gg,}.o- Deogaon, P.S- Ghasipura, District- Keonjhar,
a 0 hereby Solemnly affirm state as follows:-- =

1. That, I am the resident of Village- Deogaon, and aware of the mining activities being
conducted over the Kusei Sand Bed, Deogaon.

2. That, Shri Tapas Kumar Bal, S/o.Hrusikesh Bal, At-Deogan, Dist-Keonjhar has been
indulging in illegal mining activities over the Kusei Sand Bed since long.

3. That, Shri Tapas Kumar Bal, has been transporting illegal, mined sand from the Kusei
Sand Bed in several trucks.

4. That, this affidavit is being swormn for the purposes of filing before the Hon’ble National

Green Tribunal.
5. That, the facts stated above true to the best of my knowledge and belief.

Iden@iﬁed by ‘
501\10(?\,\ woaal fY
Adecat%V Deptnent
: CERTIFICATE

' Certified that the contents of the present affidavit have been read over and
explilined to the deponent in Odia and after understanding the same, the deponent has
put hais signature/LTI in the present affidavit.

B Place: @‘—-_
S o o e SaTolh 18 B Adocte

SATIKANTA PATS oeing identified by Sr —Lon]

NOTARY PUBLIL sworn before ma on

AVIE b
ABRNS ] T

3

T el il s it a5 TS e e i
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-~ ANNEXURE - R14/5

FINAL REPORT ON JOINT ENQUIRY IN THE MATTER OF OA NO.02/2024/EZ-
(TAPAS KUMAR BAL VS. STATE OF ODISHA & OTHERS) AS PER ORDER DTD 19.01.20
.. HONBLENGT,EZB, KOLKATA

In pursuance to the Order dtd. 19.01.2024 of the Hon'ble NGT, EZB, Kolkata in O.A. No.02/2024/EZ-
Tapas Kumar Bal Vs State of Odisha & Others & subsequent Letter No. 1246/VII-L-Misc-1065, dud
30.01.2024 of the Member Secretary, State pollution Control Board, Odisha, the joint committec

constituted by the following officials visited Kusei Sand Bed site at Deogaon on dtd. 09.02.2024 & verified
the allegation made by the comiplainints regarding illegal ‘dperation of sand mine and violation of the

Sustainable Sand Mining Management Guideline, 2016.

24 OF

1. Sri Jadumani Mahala, ADM, Keonjhar
(Representative of the Collector & District Magistrate, Keonjhar)
2. Er Prasanta Kar, RO, SPCB, Keonjhar. ;

3. Sri Pradeepta Kumar Nayak, Environmental Scientist, SEIAA, Odisha

An interim report of the joint committee has already been submitted to the Hon'ble NGT (copy enclosed)

based on the enquiry.
The Committee sought clarification from the following authorities to draw the conclusion about the

extent of damage/excess mining etc done in the River Bed.

ested to clarify the date of commencement of mining
tatus of approach road & details of seizure
ide Letter no. 259, dtd. 12.02.2024

1. The Tahasildar, Ghasipura was requ
operation, Month wise data for qx.trgctiqpﬂqfr_sand, S
/imposition of penalties for sand transportation etc. v

jhar was requested vide Letter no. 272 dtd. 12.02.2024 to carry out

2. The Dy Director Mines, Keon
ound the lease area.

_ suryey for assessment of sand mining done in excess in and ar

‘{Water Resources Department was requested vide Letter no. 274

3. The Superintending Engineer,
flow direction of the river if any due to sand mining.

dtd. 12.02.2024 to clarify regarding change in

ra was also requested to clarify regarding seizure and imposition of penalties for
hat area if any vides Letter no. 276 dtd. 12.02.2024.

CEOEY v e

y received from above authorities (except the IIC, Ghasipura) following conclusions are

4. The lIC, Ghasipu
illegal sand transportation in t

Based on repl
drawn.

i sand bed mining operation was commenced on dtd. 26.07.2023 by the Lessee under the
e handed over to the Mines Department on dtd.
artment, Govt. of Odisha.

1. The Kuse
Tahasildar, Ghasipura and then the Sand Mine
20.11.2023 as per Letter of Revenue & Disaster Management Dep

There was no case of seizure or penalty imposed on said Sand Mines by the Tahasildar, Ghasipura

for any excess or illegal mining (copy enclosed).

2. Joint verification was conducted by the following officials on 01.03.2024 for assessment of the

excess sand mining done in and around the lease area.

i.  Mining Officer, Anandpur, Keonjhar
ii.  Superintending Engineer, Baitarani Irrigation Project, Salpada, Keonjhar

iii.  Tahasildar, Ghasipura, Keonjhar

Page 1 of
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iv. Dy Environmental Engineer, Regional Office, SPCB, Keonjhar & 4

v.  RQP of concerned Lease hold area.

The Dy Director Mines, Keonjhar furnished the joint verification & measurement r?p.ort subm i‘m:d
by the Mining Officer cum competent Authority of Anadpur Sub-Division to the joint committee
vide Letter No. 536, dtd. 05.04.2024 (Copy, enclosed).

......

The joint verification report reveals that

a. Total sand mining done is 7365.162 Cum out of which 6427.545 Cum carried out within
Lease area & 937.617 Cum outside the Lease ared (only Keonjhar s‘ide).

b. Sand Mining of 937.617 Cum carried out outsidethe Lease area is illegal.

c. As per records (till verification) the Lessee has dispatched 2496 Cum of sand (604 Cum
through manual TP ie. Form Y + 1892 Cum through e TP on online Platform of
Government).

So, Total 4869.162 Cum of excess sand mining has been done which includes the mining
carried out within & outside the Lease area.

3. The Superintending Engineer, Baitarani Irrigation Division, Salapada, Keonjhar vide letter no.

1907, dtd 11.03.2024 has informed that there is no change in flow direction of the River due to

sand mining in and around the lease area (copy enclosed).

The District Administration & the Department of Mines, Keonjhar should develo
illegal sand Mining & Transportation in the locality on war foot basis.

P P

M 5

4 W

\

3ri Pradeepta Kumar Nayak Er Prasanta Kar 1 Jadurnani Mahala
Env Scientist, SEIAA, Odisha RO, SPCB, Keonjhar Addl District Magistrate, Keonjhor

p mechanism to stop any
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INTERIM REPORT ON JOINT ENQUIRY IN THE MATTER OF OANO.02/2024/EZ-

(TAPAS KUMAR BAL VS. STATE OF ODISHA & OTHERS) AS PER ORDER DTD. 19.01.2024 OF
HON’BLE NGT, EZB, KOLKATA

In pursuance to the Order dtd. 19.01.2024 of the Hon'ble NGT, EZB, Kolkata in O.A. No0.02/2024/EZ-
state of Odisha &Others & subsequent Letter No.1246/VI-L-Misc-1065,

Tapas Kumar Bal Vs
Dtd.30.01.2024 of the Member Secretary State Pollution Control Board Odisha a joint committee was
e about the allegation made by the complainants

constituted with the following officlals to enquir:
regarding illegal operation of sand mining and violation of the Sustainable Sand Mining Management

Guideline, 2016.

1, Sri Jadumani Mahala, ADM, Keonjhar
(Representative of the Collector & District Magistrate, Keonjhar)

2. Er Prasant Kar, RO, SPCB, Keonjhar.

3. Sri Pradeepta Kumar Nayak, Environmental Scientist, SEIAA, Odisha

Keonjhar the committee visited the site on

with the approval of the Collector & District Magistrate,
anied the Committee.

09.02.2024& following officers of different Departments accomp

1. SriNilakantha Behera, Tahasildar, Ghasipura, Keonjhar
2. Er N Das Bebartta, DEE, RO, SPCB, Keonjhar
3. Smt. Dibyajyoti Dibyadarshini, Addl. Tahasildar, Ghasipura
4, Smt Anasuyé Behera, R, Keshudurapal '
Sri Niranjan Sahoo, Representative of the Sand Bed was also present during the enquiry.

SALIENT FEATURES OF THE SAND BED
sand Bed, Red Category

Type & Category
Location Plot No.1297, Khata No.352
Village-Deogaon, Tehasil- Ghasipura, Dist-Keonjhar
Lease Hold Arca 4.654 Ha (11.50 Ha)
Lease Period Date of Lease Execution 10.07.2023
(2023-24to 2027-28) validity of Lease 09.07.2028
Production Quantity (m?) as per 2023-2024 7000 Cury
: 1750 Cum

EC validity& CTO 2024-2025(up to 31.12:2024)

STATUS OF STATUTORY CLEARANCES
o/o the Joint Director of Geology, Keonjhar dtd

i, Mining Plan has been approved by the Geologist,
Kusei Sand Bed for excavation of 35000 Cum @

23.02.2022 for the period 2022-23 to 2026-27 for
7000 Cum /Annum of sand during the lease period.

ii.,  Environmental Clearance has been granted in favour of t
Identification No. EC23B0010R180821 dtd 27.04.2023 valid for two years for maximum extraciion
of material of 7000 Cum in the 1st year and 1750 Cum in the 204 year and subsequentiy the above
EC transferred in favour of Lessee vide Letter no. SIA/OR/MlN/300884/2023, drd. 21.06.2023.

iii. Consent to Operate has been granted in favour of Sri Gorle Ramesh, Lessee (Through the
Tahasildar, Ghasipra, Keonjhar) by RO, SPCB, Keonjhar vide no 1456, dtd. 26.07.2023 for Kusei
sand Bed for production of 7000 Cum for the year 2023-24 and 1750 Cum for the year 2024-25 (up

to 31.12.2024).

he Tahasildar, Ghasipura vide SEIAL EC
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OBSERVATIONS

During site visit following observations were made.

1.
2

There were no sand mining activities during the visit. i i
The mining lease left side boundary (W) was found to be demarcated by concrete pillar postings

whereas, pillar of its right side lease poundary (E) was found to be not visible i
submergence. Left bank of River Kusel is in Keonjhar district whereas Right bank is in Jajpur
district. . A
The NE lease boundary is in close-proximity of the bridge but there s @ stipulation in EC s
mining shall not be undertaken in a mining lease located in 200-500 meter of bridge. No mining
activities was observed up to about 300 meters from the bridge during the visit.

Lef part of lease area (about 10 to 20m) found to be covered under wild grass with sand bec
underneath and Right part (water side, about 50 to 70m) covered with sand.

It is revealed from the mined-out area that mining has been carried out by both mechanically
(using excavators) and manually. Sri Sahoo informed that excavators were used to construct the
approach road and to remove the grass covers.

It was observed that sand mining has also been carried out beyond t
Keonjhar & at Jajpur side. The sand Mining also been done in pockets adjoining to lease area (W
side of lease boundary, Keonjhar Side) which mostly covered under wild Grass. Sri Sahoo
informed that miscreants are carrying out the mining activities adjoining to their lease area i
large scale particularly during night hours. ;

No waterway of the river found to be obstructed during visit.

The connecting road from the sand quarry to Deogaon main road of about 550 meters length
found to be Kuchha type and it also not passes through any village. The approach road found to D€
not maintained properly by the Lessee causing inconvenience to the local public.

he lease area i.e, both it

In view of above, Committee decided to seek clarification from the following authorities to draw the
conclusion about the extent of damage/excess mining etc done.

1.

3,

4.

The Tahasildar, Ghasipura has been requested to clarify the date of commencement of mining
operation, Month wise data for extraction of sand, status of approach road & details of seizure
/imposition of penalties for sand transportation, vide Letter no. 259, dtd. 12.02.2024 (copy
enclosed).

The Dy Director Mines, Keonjhar has been requested vide Letter no. 272 dtd. 12.02.2024 (cupy
enclosed) to carry out survey for assessment of sand mining done in excess in and around the
lease area.

The Superintendlng Engineer, Water Resources Department has been requested vide Letter 0o
274 dtd. 12.02.2024 (copy enclosed) to clarify regarding change in flow direction of the river il
any due to sand mining.

The 11C, Ghasipura has been requested to clarify regarding seizure and imposition of penaltics (01
illegal sand transportation in that area if any vide Letter no. 276 dtd. 12.02.2024 (copy enclosed).

Since clarifications has been sought from different Departments regarding various issues the final report
will be submitted soon after receiving the reply from their end.

P ?IK #C a
et A AN
U

Sri Pradeepta Kumar Nayak Er Prasanta Kar Sri Jadumani Mahala
Env Scientist, SEIAA, Odisha RO, SPCB, Keonjhar Addl. District Magistrate, Keonjhat
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urritke OF THE TAHASILDAR, GHASIPURA:

Letter NO'JM—'/TOUZ\/Dt. &/ - 9\ ’ a_ L(

To

The Reglonal Offlcer, State Pollution Control Board,
Sub: - Information on M/S Kusel River Sand ged, Deogaom Ghaslpura:
Keonjhar.
Ref:- Your letter No.259/Dt. 12.2.24.
Sir,

With reference to the letter on the subject cited above: 1am to
submit on the following points as sought for:~
1. The lease agreement was made On dt.10.7.23.and consent to operate
order from the Regional Officer; pollution ~ control goard, Keonfhar ©On
dt.25.7.23.Then date of commencement mining operation on dt.26.7.23.
2.0n verification of Xerox copy of mining plan the year Wis€ product!
sand is 7000 cum. :
3.As per Revenue and Disaster Management Department letter No.883/R &
D.M. Kusei River Sand Bed, Deogaon has already been handed over to the Mines
Deptt. vide this office letter No.5057/Touz! dt.20.11.23.for control  and
management. The lessee has not produced Quarterly report return in this office

w.e.f. uly, 23.
4.As per report of R.I.Keshadurapa\ there is no seizer of penalty for excess

and illegal mining by the undersighed of the said sand source.

o .
\¥ Thisis for information and necessary action.

2
A
"",_w" - yours faitpfully,
o
_ - WM

i 6.+

Q\§ﬂ /X‘\ Tahasildar,GRaggu a
" Q \_‘ e
¢ /‘?\

Memo NO [Touzi/Dt
Copy Submitted O the Sub-Collector, Anandapur | Additional Dist
Magistrate, Keonjhar for favour of kind information and necessary action

S )

Tahasildar,Ghasipura.
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OFFICE OF THE DEPUTY DIRECTOR OF MINES
KEONJHAR CIRCLE, KEONJHAR.
STEEL & MINES DEPARTMENT, GOVT. OF ODISHA.
Email ID: mmnnmﬂnmhﬁw .
No.__ 236 /Mines, pt._85- oy-WOWN .
To
The Regional Officer
State Pollution Control Board,Odisha,
Baniapat, Keonjhar.
Sub: information on M/s. Kusei river Sand Beed, Deogaon, Ghasipura,
Keonjhar.
Ref: SPCB, Keonjhar Letter No.272/dt.12/02/2024 & Mining Officer-cum-
Competent Authority, Anandapur Letter No.368/dt.04/04/2024.
Sir,

X ,L;é With reference to the subject & letter cited above, | am to enclose
A _

ab’ p»\"v: herewith the report of Joint Verification along with joint measurement of M/s. Kusei

r_bb'( XY _River Sand Bed, Deogaon which is submitted by the Mining Officer cum Competent

S
X Authority of Anandapur sub-division, Keonjhar for favour of your kind information and

™
‘765'/ necessary action at your end.
et Yours fan\f\:ny,
W\ >

X
O&\/, Deputy ctor Mines, .
. /&.X

c "L.}Encl- Joint Verification & joint measurement Keonjhar Circle, Keonjhar.
4},)\0 report (2 Copies).
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The following Competent authority were present during the field visit.

1. Mining Officer, Anandapur

2. Supertendent Engineer, Baitarani irrigation Project, Salapada.
3. Tahasildar Ghasipura

4. WfEnviromental Engineer,SPCE

5, RQPofthe concerned lease hold area.

A joint field verification was conducted on date 01.03.2024 by the above authorities pased on
order dt.19.01.2024 of Hon' ble NGT Kolkata in OA No-01/2024/EZ

During Visit it was observed that total 5nos of pit are available within the lease hold are3 and
other 6nos of pit are located in north ~west part adjoining a5 well as outside the lease hold area Al
these pits were measured by manual tape measurement method .

Further it was noticed that 3 part of water flow comes within the south-west corner of the lease
in between pillar no.1to 3. The said area Was also measured for volumetric calculation adopting
above method .

As the said lease was executed 0n10.07.2023 and consent to operate from SPCB was obtained
on dt 25.07.2023, the lessee was permitted to operate the leasehold area vide letter n02610/Touzl
dt26.07.2023 by tahasildar Ghasipura.

On verification of records of the lease, it was found that during the lease perio'd a quantity of
2496 Cum sand total has already been dispatched by the lessee till date out of which goaCum of
sand has been dispatched by manual T.P form Y’ & 1892 Cum of sand through E.T.P.

Conclusion

M ——

At last it was found that a total quantity of 7365.162 Cum (approx) of sand has already heen
extracted as per pit measurement where as the lessee has dispatched only 2446 cum.

Hence as per assessment, excess quantity is of 4869.162 Cum (approx) of Sand has been mined

out.

nd: Measurement report. ‘\/ )

{
e
7 )
ﬂ /()an
\&0

= Mining Officer, pur
Keonjhar
Gpvh
=il SR
Dy.Env.EngmeerS Supt.Ermgineer
Keonjhar Baitarani irrigation Project,Sa\apada

%c{m'o&w‘\

M/s —Kusei Sand Bed, deogaon



649

— 46 - -

Joint Measurement of sand mining conducted by comprising team
in respect of Kusel Sand bed, Deogaon on Dt 01.03.2024

o |

Within Lease Area
S| No No Of Pit Length In Mtr, Breath In Mtr. | Height In Mtr. In Cum
1 1 18.70 16,00 0.4 119.680
2 2 41.50 8.275 1.2 412.095
3 3 16.55 11,000 1.0 182.050
4 : 8.90 6.80 1.0 60.520
5 5 32,40 18.00 1.0 583200 |
Total - 1357.545 Cum.
Qutside Lease Area
SINo No Of Pit Length In Mtr. Breath In Mtr. | Height inMtr. | InCum
6 1 37.50 7.70 1.10 317.625
7 2 24,00 12.00 0.60 172.800
8 3 24.10 9.20 0.85 188.462
9 4 16.55 11.00 1.00 182.050
10 5 13.20 4.90 1.00 64.680 |
11 1 6.00 4.00 0.50 12.000
: Total- 937.617 Cum.
Water Flow Area(Within Lease)
SI No No Of Pit Length In Mtr__| Breath In Mtr. Height In Mtr. | InCum =
12 1 169.00 30.00 1.00 5070.00 |

Total Volume of Excavation = 7365.162 Cum.

it reveals from the joint measurement report that.

i) Sand mining of quantity 6427.545 cum has been done within the lease area i.c;- Sand bed and also in

the river flow till date.
ii) Sand mining of quantity 937.617 cum also carried out outside the lease area till date which is

Superintend ngingé
Baitarani Irrigation Project

. Env. @3_
/ 6}06}\\ S.P.C.B, Keonjhar
%poa\‘)\\

M/s:- Kusei Sand Bed, Deogaon
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OFFICE OF THE SUPERINTENDING ENGINEER,
BAITARANI IRRIGATION DIVISION, SALAPADA, DIST-KEONJHAR.
{emall - eebald2010@gmall.com)

w )90F > 1/03)a4

To

The Regional Officer
State Pollution Control Board,
Odisha, Keonjhar

Subi-  Information un M/S Kusei River Sand bed, Deogaon, Ghasipura, Keonjhar

Ref:- Your Good office Letter No-274 dt-12.02.2024.

Sir,
with reference to the subject cited above, It is to inform you that, there Is no change

in flow direction due to sand mining in and around the lease area..
This is for favour of your kind information and necessary action.
1 & 5
w(’w
g Yours Faithfully,
/ : ; %M :
Superintending tngineer

/\\ o \,\o\ Ba‘taran\irngatndon Division,
_/.C\gw\ Salapada..



